2 of 1934,

Short
title
. and com-
(2) It shall come into force on such date' as the Central Government ﬁ:ﬁf&
may, by notification in the Official Gazette, appoint. '
- 2. In section 2 of the C‘antonments Act 1924 (herelnafter referred to  Amend.
‘o@s-the- pr1n01pa1 -Aet); - - ment of
' section 2.

1.1-10-1983: Vide Notiffcation No.8§ R O. 73 (E), d"t d 19-9- 983 G g tte of India,

THE CANTONMENTS (AMENDMENT) ACT, 1983

(No. 15 or 1983)

[20th August, 1983.]

An Act further to amend the Cantonments Act, 1924.

BE it enacted by Parliament in the Thirty-fourth Year of the Republic
of India as fOHOWb e

1. (I) This Act may be called the Cantonments (Amendment) Act,
1983.

(a¢) in clause (iia), for the WOrds “eight feet in height”, the

words “two and a half metres in height” shall be substituted;

r (b) clause (iil) shall be omitted;

(c) in clause (vii), after the word “Board”, the words ‘l‘, and
includes a vacancy in such office, arising under sub-section (I4) of
section 177 shall he 1nberted

(d) after clause (vii), the following clauses shall be inserted,
“namely: —

‘(viie) “civil area” means an area declared to be a civil area
by the Central Government under section 43A;

(viib) “civil area committee” means a committee appoint-
ed under section 43A;; :

(e) clause (xia) shall be renumbered as clause (xic) and before
clause (xic) as so renumbered, the following clauses shall be insert-
ed, namely:—-

‘(xia) “Defence Estates Officer” means the officer appointed
by the &entral Government to perform the duties of the Defence

¢
1

Estates, Officer for the purposes of this Act and the lules made.

thereunder

s —~

Extraordinary Part II, Section 4

145
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(xib) “Director” means the officer appointed by the Central
Government to perform the duties of the Director, Defence
Lands and Camonm qe Command, for the purposes of
this Act angd the ¢ mder and includes the Joint
Director;’;

(f) in clause (xii), for the words “the Public Works officer of
~that grade, or the il ficer of the Military Engineer Services of the
corresponding grade”, the words “the Officer of the Military Engi-

neer Serviceg shall be substituted;
{g) alter the following ¢lauses shall be inserted
01 '

“(xitiay “factory” means a factory as defined in clause (m)
of section 2 of the Factories Act, 1948;

, (rvub) “Forces” means the Army, \TWJ and Air l"orce or
any part of any one or more of them;”

‘ (h) af‘z;er clause (:cév_), the Lol‘o'wmg Llau'se shall be 1nq°rted
:namelyi— ’ '

‘(xv) “hospital” includes family welfare centre, ch11d wel-
fare uontre matornlty centre and health centre-"

(1) after clauses (xix), the fol’owing cla_use shall be .ins’erte'd,
namely —- ‘

‘(aczxa) “lower grade  employee” means daftry, peon,
bhisti, mali, lamp-lighter, chowkidar, mazdoor or safaiwala or

+ . any other employee declared by the Central Government to he -

-3

‘a lower ‘grade employee for the purposes of thls Act;

(1) for clause (xx), the following clause shall be substituted,
anEly— - : »

(xm) marke“’ includes any p'ace where persons assemble
for the sale of, or for the purpose of exposing for sale, meat,
fish, fruifs, vegetables, animals intended for human food or any

"y .o other arti f’los -of human food whatsoever, with or without the
consent of the owner of such place notw1thstsndin6‘ that there
may be no common regulation for the concourse of buyers and
sellers Q‘ld Wnethﬂr or nos any control is exercised over the
business of; or the persons frequenting, the market by the owner
of the piace or by any other person, but shall not inc'ude - a
single ghop or group of shops not being more than gix in num-
ber and shops within unit lines;;

(k) clause

Iy for clauses {xxi)
substituted, namely:—

~wheo, ‘being an

ihe meaning’ of ’rh Armv A" 1850, the Navy Act,
1857 or the Air Force Ac? 1950, is ‘ommzssmneo gazetted or

~ in pay as an officer doing armiy, naval or air-force. ﬂuty with -the
army, navy or aiv force, ¢r is an office doing:such duty in:ahy
grm, branch or part of any of those farf,'eq,

officer © /rhh- n

63 of 1948,

46 of 1950,
62-0f 1957,
45 of 1950,
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o (xxii) “nuisance y act, omission, place, animal
or thing which ecauses or 'is likely ‘to cause injury, - danger,
annoyance or offence to the sense of sight, smell or hearing or
disturbance to rest or sleep, or which is or may be dangerous to
life or injurious to health or property;;

= jncludes an

(m) for clause (xxiv), the following clause shall be substituted,
namely —

‘(xxivy “Officer Commanding the Area” means Lhe Ofﬁcer

Commanding any one of the areas into which India is for mili-

tary purposes for the time heing divided, or any sub-area which

does not form part of any such area, or any area which the

Central Government may, by hotification in the Official Gazetfe, .

.. declare to'be an area for a'l or any of the purposes of this

S Act;’;

i

() in clause (vxiva), for the word “District”, in both the
places where it occurs, the word “Area” shall {be subétituted;

(o) for clause {xxxwv), the foliowing dauue shall be substituted,

namely: — » v
5 ‘(mxacv) “soldier” means any person who is a soldier or
460£1950.° - a sai'or or an aifman subject to the Army Act, 1950, the Navy
62 of 1957. Act, 1957 or the Air Force Act, 1950, as the case may be, and

(45011950, who is-not a military officer;’;

. (p) after clause (xxxvii), the followmg clause Shall be insert-
"ed,"namely —

‘(xxxmm) “wb area” means one “of .the sub-areas into
which India is for military purposes for the time being divided,
-and inc]udes for all or any of the purposes of this Act, any
territory  which the Central Government may, by notification
in the Official Gazette,. declare to be a sub-area for such pur-
- poses;’

3.'In section 3 of the prineipal Act, in sub—secti.on (1), for the words Amend.
“the Indian Army or the Indlap Air Force”, the words “the Forces” shall ment of

he subs11tuted - , : - section 3

4. In section 10 of the priricipal Act, the WOI‘ds “and an Xxecutive Amend—

Ofﬁcer’f shall be omitted. ‘ . . ment of
‘ : ) i section 10,
"1'5-‘;S>ec‘tion 12 of the principal Act shall be omitted. , Omission
o . . of sec-
tion 12.

6. In seciion 13 of the principal Act, in clause (b) of sub section; (3) .Amend-
and clause (b) of sub-section (4), for the words “a Magistrate of the first mentof

class”, the words “an Executive Magistrate” shall be substituted.  sestion 14,
7. In section 14 of the prinecipal Act, in sub-section (2), for clause (c), Amend;:
ment of
the following ‘clause’sha’l be substvtutad namely:— °

section 14,
“(c) one member, not being a person in. uhe ‘ se:*vxce of the
Government nommsred by the . Cenbral Government in consultatien
Wlth the Ofﬁcpr Cowmandi gin Ch1ef the COmmand
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Amend- ~ '8.-In section 15 of the principal Act—
ment of S ' S ‘
section 15, - . . (a) in sub-section (I),—

(z) for the words “three years” the wolds “five Years” shall
be substltuted

(1) after the pr‘oviso, the following proviso shall be inser-
ted, namely:--- : '

“Provided further that a member whose term of office
has been so exiended, shall cease to hold office on the date
of the notification of the election of his successor under sub-
section (7) of section 13.”;

(b) in sub-section (3), for the words “date of election”, the
words “date of the notification of his election” shall be‘substituted,

Amend- 9. In section 16 of the principal Act, in sub-section (2), in the -proviso,
mentof . for the words “three months”, the words “six mornths? shall be
section 16, ) .
: -.substituted,
Amend- 10. In section 17 of the principal Act,— ' _ o
ment of — :
section 17. - . (). after sub-section (1), the following sub-section shall be
inserted, namely:— :
“(1A4) If a person is elected to more than one seat in a
Board, then, unless he resigns all but one of the seats within
fourteen days from ‘the date on which he is declared elected, or
where the dates on which he is declared elected are dlfferent in
respect of different seats, from the last of such dates, all the
seats shall become Vacant”
( b) in sub-section (3), for the words “where there has been g
' division of the cantonment into wards or of the inhabitants thereof
into classes, be deemed to have been elected by such ward or class,
as the case may be,”, the words “where there has been a division of
the cantonment into wards, be deemed to have been elected by such
ward” shall he substituted, !
Substitu- 11, For section 18 of the principal Act, the following ‘section shall ‘be
tion of
new-sec. substltuted namely: —
tion for
section 18, ‘18. (1) Every person who is by virue of his office, or who is
Oath or " nominated or elected to be, a member of the Board shal_l before
affirma- taking his seat, make and subscrlbe at a meeting of the Board an
tion, ~ oath or affirmation of his allegiance to the Constitution of India in

the following form, namely:—
become
“1, AB, having ‘been elected

: been nominated
"do swear in the name of God P
- that I wlll bear true faith and alleg1—

a member of this Board,

solemnly affirm

ance to the Constltutlon of India as by law establlshed and that 1
will [althfully d]ocharge the duty upon Wth’h I ‘am a’bnut tg
enter,” :
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(2) If any such person fails to make and subscribe -the oath or

' affirmation at one of the first two meetings held after the date of
- commencement of his term of office, the Central Government shall
by notification in the Official Gazette, declare his seat to be vacant:

Provided that a meeting where the member is absent with the
leave of the Board shall not be taken into account.’.

12. Tn section 19 of the principal Act,— Amend-

ment of
(a). for sub-section (1), the following sub-section. shall be sulbsti- section.19.

‘ tuted namely: —

“(1) (a) Any elected member of a Board wheo wishes . to
resign his office may give his resignation in writing to . the
President of the Board who shall forward it for orders to: the
Central Government under .intimation to the Officer Com-
manding-in-Chief, the Command, ‘

(b) Any nominated member of a Board who. wishes to
resign, his. office may forward his resignation in Wr1t1ng through

the President of the Board to the Officer Commanding-in-Chief,
the Command for orders.”

_ (b) in sub-section (2), for the words “Central Government”, the
words “Central Government or the Officer Commanding-in-Chief, the
Command, as the case may be,” shall be substituted;

(c) after sub-section (2), the following sub-section shall. be
inserted, namely:—

“(3) Notwithstanding anything contained in sub-section (2),

the resignation of any person elected to more than one seat in a

Board from all but one of the seats in pursuance of sub-section

(14) of section 17 shall take effect when such resignatien is
_received by the President of the Board.”. '

13. In section 20 of the principal Act, in sub-section (1), .in the Amend-
proviso, for the words “temporary. absence from the station on duty or mentof
on 'station leave, or during the transfer of his headquarters to a hill section 20.
station”; the Words “temporary absence from the station for a period not
exceedmg thirty consecutive days” shall be substituted.

14. In section 21 of the principal Act,— o ‘ Y Amend.
ment of

(a) in sub-section (1), for the words “three years”, the words section 21.

“five years” shall be substituted;

(b) after sub-section (2), the following sub-section " shall be
inserted, namely:— ,

“(3) A Vice-President may be removed.from.his office, at-

a special meeting convened for.the purpose. on a :requisition

for the same by not less than one-half of the elected members

of the Board holding office; by.a resolution passed by-a majority

of not less than two-thirds of the total number of elected mem-

bers then holding office and attending and no member other

" than-an elected member shall have the rlght to- vote on the
resolution:”. : o
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Amend- 15. In section 22 of the principal Act, in subrsectlon (1) in clause; (b),
merit of for the Words “exerc1se supervision and eontrol over” the words * ‘control,
section 22, dlrect and superv1se shall be subsututed

Substitu- 16. For section 24 of the pr1n01pa1 Act the following sections shall

tion oF be substituted, namely: —

new sec-

tions for

section 24, . )

Appoint- . “24. (1) For every cantonment there shall be an Executive

ment of . - Officer appointed by -the Central Government or by such person as

Ig]fgcut“’e the Central Government may authorise in this behalf:

cer. ) :
~ Provided' that the ‘Board may empower any of its members or

--officers to exercise or perform in the absence of the Executive
~Officer from the cantonment all or any of such powers or duties of
‘an Executive Officer under this Act as the Centra! Government may,
by notification in the Oificial Gazette, specify in this behalf:
- Ewxplanation.—In this proviso, the word “officers” shall mean any
of -the supervmory staff of the B rd as may be specified by the
iBoard., - - . R o
_ . (2) Not less than one-half of the cost of the salary of the Execu-
ltlve Officer shall be paid by the Central G ovemment and the balance
“from the cantonment fund.

(3) The Executive Officer shall be the Sect”eLary of the Board
and of every Committee of the Board and may partlclpcne in every
meeting of the Board and of every Committee of the Board, but,
shall not be a member of the Board or of any such Committee,

Duties of 24A. Subject to the provisions of ciause (b) and clause (d) of sub-
Executive secuon (1) of sectxon 24 the Executive GmceL shall-—
Odficer,

(a) exercise all the powers and perform all the duties conferred
or imposed upon him by or undor this Act or any other law for the
tlme ‘being in force; _

+ (b) prescribe the duiies of, and exercise supervision and control .
~over the acts and proceedings of, officers and other employees of :the -

Board, other than medical officer in charge of the cantonment general

hospital or. dispensary; _

(¢) be responsible for the custody of all records of the Board;

(d) arrange for the performance of such duties relative to the
proceedings of the Board or of any Committee of the Board or of any
Committee of Arbitration constituted under thls Act, as thoce
bodies may respectively impose on him;

(e) comply with every requisition of the Board on any matter
pertaining to the administration’ o-f the cantonment.’.

Amend- 17 Tn sectlon 28 of the yo lncxpal Act~— ' . |
;ne:ggnd : (a) in sub sectlon {1) for the words. “in receipt of pay.in the

28, ‘mllhtary or. civil service of Government”, the words “holdmg any
office of proﬁt under the Govcrnmcnt” shall be substltuted
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(b) in. sub section (2), S

(z) in the opening portion, for the ‘words “election -or nomina~
tion as”, the words and brackets “‘being chosen (whether by
electlon or nomlnatlon) as, and for being” shall substituted; ]

(i) clauses (dd), (ddd) and (e). shall be re- lettered as. -
clquses (e); (fy and (i), respectlvely, ‘and,— S
Lo (4) in clause (e) as so re-lettered,. after the word -
B . “Board”, the words ‘or ,of any ovthelr local authorlty” shall
SR : g be 1n<.erted '

o . (B) after clause (f) s so 1e-lettered the followmg clauses
L . shall be inserted, namely:— o
. - “(g) ‘has, by the authorlty referred bo in clause (f) of =
AR . section 31, been found to have been guilty of any of the
- . corrup practices specified in ‘sub-section (2) of section 29
unless a period of five years has elapsed since the date of the
finding or the disqualification has been removed either re-
~ trospectively or prospectwely by an order of the - Central

. Governinent; or Ce

(h) f:uls to pay any arrears of any kind due by him |
otherwise than as-an agent receiver, trustee or. any exe-
_ L cubor, to the Board within tlnrty days after the notlce .
L o in thls beha]f hae been served. upon him; or”; :

(zzz) in the prov1so,,1n cl-ause (z;), in s,ub-cla.u‘se ,(d'), for th_e“_"
figures “1,5007, the figures “3;000” shall be substituted. '

18. For section 29 of the prmmpal Act, the followmg section. shall be ,‘Subs;'ti_ltu-

substltuted - namely:— - - _ . ' - fionof
) B . - .. . - new-sec-
i - tion for.
section 29. -
"‘29 0] ) For the purposes of’ sectmns 26 2'7 and 28,. “person” Interpre.. '
. means an individual human being. . . * tation.

(2) The fo]lowmg shall be deemed to be cumupt practlces w1th1n the
'_meanmg* of clause (q) of sub-sectlon (2) of section 28:— o

f ,-'(1) “Bnbery” that is: to say,—

(4) any- glft offer or prorruSe by a cmndldate or his agent
or by any other person with the consent of a candidate or his
agent of any gratification, to any person whomsoever, wnh the

' ob]ect directly or indirectly of. 1nduc1ng— - '

¥ — S ‘(a) a person to stand or not to stand as, or. to w1th~ '
" ' ' ~ draw or not to. w1thd1aw f)om being, a candidate- at an
electmn or : '

P - . (b) an elector to vo+e or refram from Votmg at an
election; or as a reward to—

. Lo AR ' o (1) -a person for havmg so stood or not stood, or
' ‘ ' " for having withdrawn or not- having - withdrawn his
cand1dature or :

(if) an elect01 for havmg ‘voted. or 1eframed from -
) votmg, : . ’ .
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(B) the 1ece1pt of, of agreement to 1ece1ve, any gratlﬁcatlon,' )
- whether - as a motive or a reward——~. : '

(2) by a person for standing or not standmg as, or
for withdrawing or not. Wlthdrawmg from belng, a can-
didate; or v : '

(b) by any person whomsOever for himself. or any
other person for. voting of reframmg from voting, or-in
ducmg or attempting to induce any elector to- vote or-
refrain. from voting, or any candidate to withdraw or
not to withdraw his candidature,

Explanation—For the purposes of thlS clause, the term
- “gratification” is - not restricted to pecuniary gratifications or
gratifications estimable in money and it includes:all forms  of -
entertainment and all forms of employment for reward but it does
“not include the payment of any expenses bona ﬁde 1ncurr d at, or -
for the purpose of, any election.

(2) Unduée influence, ‘that 'is to say,..any d1rect or 1nd1rect inter-
ference or: attempt to interfere on the part of the candidate or his’ agent
or-of any other person with the consent of the candidate or his agent;: s
- with- the free excrcise of any electoral righty

P1 owded that— .

- (a) w1thout pre]udlce to the generahty of the- prov151ons of
this clause any such person ag is referred to therem whom

(i). threatens . any . candidate or any elector, or any

- person in whom a. candidate or an- elector " is irterested,

- with injury of any kind including social ostracism and = ex-

communhication - or gxplusion from any. -caste or community;
or _ : :

(i) induces or attempts to- induce a candidate or . an -
‘elector to believe that he, or any person in  whom. he is
interested, -will ‘become of will be rendered an object of
~divine  displeasure or spmtual censute, ' '

shall be deemed to interfere with the free exercise of the
electoral right of such- candidate or elector W1th1n the mean-
ing of this clause : :

: ) " (B) a declaration’ of public policy, or a promise of public
e action, -or the mere exercise of a legal right without intent to
o ' ' " interfere with an -electoral right, shall not be deemed to
' mterﬁere w1th1n the meamng of this «clause.

- (3) The appeal. by a. candidate or ‘his agent or by any othet

* person with the consent.of a candidate or his agent to vote or refrain -

P . Afrom Votmg for any person on the ground of his rehmon race, caste,

: commun\ty or language or th¢ use of, or appeal to rehgwus symbols

e - .- - or the use of; or appeal to, national symbols,. such as the national flag

' : or the nati;onal emblem, for the fartherance of the prospects of - the
~election of that candidate or for pr ]dec’ally aﬁe"tmg the electlon of

‘any candldate '

7 (4) The “promo 1011:0f," or attempt to promote, 'feelings' of enniity
. or hatred between different classes of the citizens of India on grounds

i
&
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of rehglon race, caste community: or language, by a candldate or his
* ‘agent or -any other person with the consent of a candidate or his agent

for thé furtherance of the prospects of the election of that candidate
or for prejudicially affecting the electlon of any candidate.

(%)’ The publication by a candidate or his agent or by any other -
" person, -with fhe consent of a candidate or his agent, of any statement
‘of fact ‘which is false, and which he either believes to be false or does |
- not believe to be true, in relation to the personal character or conduct
of -any candidate, or in relation to the candidature, or withdrawal of
any candidate, being a statement reasonably calculated -to prejudice
the prospects of that cand1dates electlon

(6) The hir’ing or pl*ocurihg,"whether on payment or otherwise,
of -any. vehicle or vessel by a candidate or his agent or by any ‘other
person with the consent of a candidate or his agent or the use of such
vehicle or vessel for the free conveyance of any . elector. (other than .
the .candidate himself, the members.of his family or his agent) to or

from any polhng station or place- fixed for . the poll:.

Prov1ded that the hiring of a vehlcle or vessel by any elector or by

. several electors at their joint costs for the ‘purpose of conveying him

‘or them to and from any such polling station or place fixed for the

. poll shall not be deemed to be a corrupt practice under this clause if

- the vehicle or, vessel so-hired-is a vehlcle or vessel not propelled by
_ mechamcal power:

P-rovided'fur'ther that the use of any public- transport. vehicle or -
vessel or any tramcar or railway carriage by any elector. at his own
" cost for the purpose of going to or coming from any such polling
- station, or place fixed for the poll shall not be deemed to be .a corrupt
practice under this- clause ‘ :

l:ncplanatzon —In - this clause, the expression - “vehicle” means
any vehicle used -or capable of being used for the purpose of road-
transport, whether propelled by mechanical  power or otherw1$e and
“whether used for drawmg -other. vehicles or othervuse

(7) ‘The obtaining or procuring or abetting‘ or attempting to
- obtain or procure by a candidate or his -agent or; by any other person
with the consent of a candidate or his agent, any assistance (other than
the giving of vote) for the furtherance of the prospects of that candi- -
date’s election, from any persenin the service of the Government or
lthe Board ’

Prov1ded that where any pe1son in the service of. the Goveln-.;

ment or the Board in the dlscharge or purported discharge of his official

- duty, makes any arrangements 'or provides any facilities or does any.
other act or thing, for, to, or in relation to, any ¢andidate or his agent or
any other person acting with the consent of the cand1date or his agent

. (whether by reason of the office held by the candldate or :for any

- -other reason), = such arrangements facilities .or act’ or thing shall not
.. be deemed to. be assistance for the furtherence of the prospeets of that

cand1daftes.’ electlon oo o : : : B

A
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Explanation-—In this - section, the- eXpression "‘ag'en’ mcludes
any: person who is held to have acted as an agent in conneotlon w1th the
¢lection. w1th the consent of the candldate ,

ment of  Board”, the words “belonging to, vested in, or entrusted to the manage-
section 33. ment of, the board” ~ha11 be subsrtltuted

section 38. -
Amend- - 25 In s'xctlon 39 of the punclpal Act, in sub-sectmn (2) after the

‘mentof  ‘word “President”, the words “ or in the absence of the President, the
‘section 39, Vice-President, or in the absenca of both the President and the Vice-Presi-.
dent, the Secretary” Sh‘lll be: 1nserted , R o

: Amen’_d— a 19 In section 31 of the pr1nc1pa1 Act, after clause @, the followmg ‘
- ment of clause sha11 be 1nserted namely:—
section 31, . :
P (fa) the fee to be paid for admission and cons1derat10n of any- .
apphcatmn relatmg t0 eleetlon or eleotlon dlsputes 3
Amend- 20 Section 32 of the prmmpal Act sha]l be renumbered as sub-secticn
ment of . (1) thereof, and— :
section-32. ) N . . O o
: (@) in sub gection (1) as so renumbered, after the words ‘“his own
conduct or”, -the words “vote or take part in any discussion” shall be
inserted; - . : o -
- (b) after sub-“ecllon (1) as so renumbered, the following sub- sectlon,
shall be inserted, namely — : o
C2) Where any member of the Board plesent at the meetmg of
: , the Board or any committee of the Board believes that the pérson
. S presiding over: such meetmg has pecuniary or other interest ‘in any
' " ‘matter under d1scuss10n and 1Ioves a. mot1on to that effect, the person
50 pres1d1ng— C - -
(@) shall not be entltled to -vote on such motion, and )
; o o (b) shall; if such -motion is carried, absent himself ,f,rom,'
; o - the meetmg during such dlscuss1on ” ' _
Amend- ~ 21..In section 33 of the principal Act for the words “belonging to the. ;

45 of 1960.

Amend- =~ 22. In sectlon 4 of the punelpal Act, in sub=~sect10n (ZA),
-I;;i-},:fogg i ' ‘(a) for the words “Central Government”, . the words ““Officest
' Commandmg—-1n=Ch1ef the Command” shall be subsututed
(b) the words “through ‘the Ofﬁee1 Commandmg 1n-Ch1et the
Command ” shall be onutted '
‘Insertion - 23 After section’ 35 of the. principal Act and before the headmg “Servants’
ofnew the followmg sectlon shall be inserted, namely —_
" section
35A. - : , ] .
Member , ‘35A. Every member ‘of the Board shall  be deemed to be a public
of the servant within the meaning.of the Indlan Penal Code, and in the -definition.
Board to of “legal remuneration” in‘section 161 of that Code, the word “Government”
be deem- .shall, for the purposes of this section, be deemed to ‘include a Board.’,
ed a pub-. - : : - , - : N :
lic ser- .
“vant. oL : . g : . v
_ Am"endi- 24. In section 36 of the prineipal Act, in sub-section (4), for the words
+ ment of «memal servant” the - words “IOWer grade employee shall be substrtuted

SR
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26 In ‘section 41 of the p11nc1pal Act,~—

(a) in suhnsectlon (€3 for the words “the P_l‘_'esideht”, the W‘or'ds
"che person presiding over the meeting” shall be substituted; -

(b) in . sub-sectlon (2), for the woids “the Officer Commandmg the

District, the Officer Comuanding the brigade area, the District Mégisirate
~ and the Military Estates Officer”, the words “the Officer Commanding the

Area, the Officér Commanding the sub-arca, the District Magistrate and the
Defence Estates Officer. and in’ cantoniments where Navy ‘or.. Air Force
stations ate located, copies of the minutes shall be forwarded for informa-

‘tion to the Command Headquarters of the Navy or, as the case may

be, the Air Force” shall be, substltuted
&

27, In seet1on 42 and in sub-sect1on (2) of sec’uon 43, for * the * word
“President”, the words “person presiding over- the meeting” shall be subs’ututed

W

N

© 28. Tn- section 43A of the prmmpal Act, after sub- secmon (2) the followulg'

sub section shall be mserted namely —

- .section 142, section 144, section'189 and section 195 shall be exer01sed o’
.. discharged in respect of a cml ared- by the c1v11 area comnnttee

Prowded thal it the Health Oﬂicer dissents f1on1 any declSlOll arrlvedS

" at by the committee under sub-section - (1) of section 134, section 137,

section 139, section 142, section” 144 on health grounds the ‘matter  may
.. be 1eferred to the Board by the Presldent for dec1s1on '

29. In sectlon 44 of the principal Aef after Swubnsecuon (3), the f'oillowmg
sub=seet1on shall be inserted, namely e

“(4) Every regulat1on made under th1s seo’uon shall be laid, as soon"

- as may be after it is made, before. each Housé of Parliament, while it is in

- . session, for a total peried - of thirty days which may be comprised in one"

session -or in two or more successive sessions, and if, before the - expny of
“the session immediately following the session or the successive sessions afore-~

- said, both Houses agree in making any miodification in the regulation or both
- - Houses agree ‘that the regulation should not be made, the regul_auon shalk
thereafter have effect only in such modified form or be of no effect,

" Amend-

ment of

séction 41,

Amend-
ment of

. sections .-
42 and 43 -

Amend- '
‘ment of
section

“3) The powels dut1es and functions of the Board under section .
126, section 127, sub-section’ (1) of section 134, section 137, section 139,

A_mond;_ '
mient of:
sec‘uon 44,

. as the case may be; sq, however, that any such modification or -

annulment shall be without prejudice to the vahdlty of anythmg

N

previously done under that regulatmn
30 In section 45 of the principal Afct,—

_ (kz) in sub-section (1), in clause (b), for the words aggregate area
- COmprlsmg the dreas subject to the control of the Board and such: other local

authority”, the words “arca subject to the control of the Board and. such

“Amend-
- medt of”
segtion. 45,

other local authority (hereafter in thls section refelred to as the aggregate _

'area) » shall be subsmtuted
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(b) in sub -section (3),

a

(i) for clauses (a) and ®, thc fouowing-' clause shall be
substrtutcd namely:---- L ‘

(a) where - the. agreement relates to octroi or terminal fax
or toll, the party to the agreement (the Board or as the case may
be such .other Jocal authouty) which is specified in this behalf in
’the ag1eement-—

(7). shall have the same powers to estabhsh octroi
limits and octroi stations and places’ for the collection  of -
~octroi,. terminal tax and toll within' the aggregate area as. it

_ has within the area ordinarily subject to its control;

© (ii) shall have the same powers . of collecting such-

octroi, tax or toll_in the aggregate area.and the provisions. of

~ any enactment in force relating to the levy of 'such octroi, tax

»or toll ‘by it shall apply in the same manner as if the aggre-

gate area were comprised within' the area ordinarily sub]ect‘
to its ‘control,”; :

(i) clause (c) shall be re-lettered as clause (b) and for clause
(b)Y as SO re- lette1ed the followmg clause shall be subs’ututed name-.

S ly —_
: “(H) the tota] of the collection of such octroi, tax or toll madé -
. in the aggregate area and the costs thereby incurred’ shall be
divided between the cantonment fund and the fund subject to the -
“contiol of such other local authouty, in such proportron as may -
_ : ”haVe been determmed by the agreement.”. . - '
Amend- ' ' ) : '
- mentof . . 31, In section 46 of the punc1pal Act, afte1 the words “Central Govemmenrtr '
- section 46.  (ho words “or such officer or authority as may be authorlsed by t.he Central '
" Governmient . in this behalf" shall be inserted.: - - . - :

‘ :Amend- : : .
. .’:éef;.t'?lle,?"’ 32, In section 47 of the principal Act, after the words “Central Govern-

CHOn AT ment or the Ol’ﬁcer Commandiig-in-Chief, the Command”, the words “or the
Director or’ such_ other officer .or authorxty as may be authomsed by the Central

_ Govelnment -n this behalf”- shall be 1nserted
Amend- -

‘maentof 33 In ceetlon 48 of. t’he principal ‘Act, afer the words “Oﬁ‘icer Command-

~section 48/ lrrg-m-Cmef the Command”, theé words “or the Director” shall be ‘inserted.
Amend- ' ' S R

- mentof . 34, In -:sec‘tl’onKSJ of the préncipal- Act in sub-section. (l),f

- section 51. Co

. (z) for the words “the health, welfare or d1scrpl1ne of the tr00ps
the words “the health, “welfare, discipline or securrty of the Forces” shall
be. subst1‘ruted o Co . o / . : ;

(ii) for the word “D1st11ct”- in- both the places where it occurs, “the -

H

L . word “Area” shall be substrtuted
Insertion -, ‘

Cotnew 35 Afte r sectlon 51 of the pr1nc1pal Act tthe followmg sect1onn shall be
section mserted namely:— ' | | |

B1 A.
Power _ ‘ o Ce

of. Cen- . - S “51A. The Cential Govermment may, at any time, review any
. tral Gov- - " decision or ordei of the Board or the Officer Commandmg-m Chief, the -

“ernment Command, and pass such orders thereon as it may deem fit:
to review. LT ] : o IR SR

B
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R i . Provided that where i is- proposed to’ modxty 2 decision . or order of
" the Board, reasonable opportumty shall be given to the Board to show
- cause -why the decmon or orde1 in question should not be modified.”

: ‘ ~-36. In section 56 of the principal Act——~ S - Amend-
T : o S . B ment of
S (a) for the words “military or air force 1aw in both’ the places section 56.
£ o wheré they occur, the words “Army, Navy -or Au Force 1aw shall. be -

o _substituted; : : : B

7. ' (b) for the: words “one huudred Tupees”, the w-or?ds .“ﬁVe hundred:
' : rupees” shall. be “substituted. - ' '

'37. Tn section 57 of the principal Act,— - . - - . . Amend-

. a - ' E ment of

) (@) in clause (@), for the words mjlitary or air force law”, the section 57,
words “Army, Navy or Air Force law” ‘shall be subs-tituted; '

_ (b) for the words ‘ﬁfty rupees the words' “two hundred and ﬁfty. .
' rupees” shall be substituted; - ’

(¢) for the words ‘‘one Hundred: 1up'=es ; the words “ﬁve hundred'
_rupees” -shall be subst1tuted '

38 In section 58 of the prmmpal Act——"' T P - . Amend-
) ment of
(a) in sub sections (1) . and (2), for. the word “Mag1strate” the ¥ ords‘ section 58.

“Judlclal Maglstraie” shall be substltuted

: S(b) in ‘sub- section (4) for the words and ﬁgures “Chapter XLIIL oﬂ
‘5 of 1898, -"g the Code of Criminal Procedure, 1898, %the words and figures . “Chapter
2 0£1974, - XXXIV' of the Code of Criminal, Procedure 1973” shall be subst1tuted

N -39 In _section 60 of the. prmmpal Act, in sub~sect10m 2y, after rthe words A__mend~
' “Ofﬁ01a1 Gazette”, the words “or where any later date is spemﬁed in this behalf mentof -

in the nouﬁca[tlon from ‘such later date” ghall be inserted. . . .section®g, -
40 Tn sectmn 62 of the puncrpal Aet——- ' o _ BRI Amend~ - -
ment of

o '_. ' S (a) in sub-section (1), f01 the words any ob]ecuon" the WOrds suchl_
Lo o Ob]echon” shall be substituted; L :
A " (b) for sub-sections (2) and (3) the, followmg sub-sec’uon shall. be
' subsntuted namely:—

section 62, -

“(2) Unless the Board deo1des to abmdon its proposals con-
tained in the notice pubhshed un_de- sectiont 61, it shall .submit to the
Central Government through the Officer- 'Comn1andin§=in-Chief the -+
Command; all-such proposals along with the objections, if any, received -
in connection therewith together with its opinion thereon and any

" modifications proposed in accordance with such oplmon and the notice
pubhshed under the said. section.” : '

, 41, After section 63 of 1he prlnClpal Act, the followmfJr section’ shall be ‘Insertion

mserted namely:— , _ 4 L _ . ofnew

. : - - : : section

. SN : ' T 63A.
“63A. (1) Where the -Central Governinent is of opinion that' for Pewer of

.- securing adequate financial provision for the efficient discharge of the duties -central . ‘

« - and functions of a Bomd it ig necessary so-to-do, it may issue directions to Govern- =
_ the Board requiring it to impose within the cantonment area any tax soeclﬁedl ment to .
in the direction which it is empowered under this' Act to impose and which (lisisr‘::z;cio .

s, not already imposed within the said area or to enhance any ex1st1ng 10 the 98
. tax 1n such ‘manner or {0 such éxtent as the Central Government cons1ders Board.




“Amend- .

ment of

section 65.

‘Amend}- o

ment of

“section 66.

-

-Amend-

ment of

_ Amend-

‘ment of .
section 68.

© Amend-

ment -of

- oséction 2.
he L%

Amend.
ment of

-section T4,
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' fit and the Board. shall, in‘acc.ordance with the direo&ion, forthwith. impose -
or enhance such tax in accordance with the provisions of this Chapter:
 Provided that— o ]
(a} no suclh directions shall be issued. without giving the Board

and ‘the inhabitants of the cantonment .area, an oppontumty of showmg‘
cause Why such directions should not be issued;

(b) the Central Government shall take into consrderatnon any
objection which the Board or any inhabitant of the" cantonment area
may make against the imposition or enharicement of such tax; =

"~ (c) it shall not be Jawful for the Board to modify or abolish such:
tax .when 1mposed or enhanced without the saﬂctlon of the Central
Government. - , : : o
(2) The Central Government may, at any trme cancel or modify any -

direction issued by it under sub-section (1) with effect from such datel as

may be spe01ﬁed in the direction and on and from the date so specified the
nnposmon or enhancement of such tax, shall cease or be rnod1fied accord-

ingly.”. = L

42 In section 65 of .the puncrpal Act after sub sectlon (2) the fo]lowmg

‘ sub—sectlon shall be inserted, namely —

“(ZA) The liability: of 'the several owners of any burldmg which is, .
Or purports. to be, severally owned in parts or flats or rooms or separate -
tenements for the payment of such tax or any instalment thereof payable
durmg the period of such ownership shall be ]omt and several.

43 In seohon 66 -of the pr1n01pa1 Act_.- o ‘
s (@) for the word “Board” the words “Executrve Ofﬁcer” shall be‘
substrtuted ~ : o
(b) for the words “in su‘ch Form”,. the WOrds' “ify 'such form and in
such manner” shall be substuuted : e S

?

N

44, In section 67 of the principal Act for lthe Word “Board” the wordsv ‘

of ~"‘Execut1ve Ofﬁcer” shall be substrtuted
section 67.

45 In section 68 of the - prmerpal Act-—

(a) m sub-section (1),

(z) for the Word “Board” the Words “Executrve Ofﬁoer” shall
be substltuted SR , .

. (i) for the words “when it will proceed”; the Words “when the
Board will proceed” shall be substrtuted

) (iti) for the words “it shall also give?, the words “the Executrve =
Officer shall also give” shdll be substituted; :

- (b) in sub~sect10n (2) for the word “Board”; in both - the places‘
where 1t oceurs, the words “Executive Ofﬁcer” Shall be substrtuted

46 In sectron 72 of the prmcrpal Aet for the WOrd “Board” the words

‘g‘Executlve Officer” shall be substltuted

47, In section 74 of the prrncrpal Act in sub»secuon (2) for the words

_“ﬁfty rupees” the Words “two hundred and fifty rupees” shall be subshtuted
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: 48 In sec‘uon 75 of the prmcrpal Act after the words “as 1t thrnks ﬁt” the '
' ::..__followmg words shall be; 1nserted namely — PRt e

Cantonments (Amendment)

: “but no remission .or refund: shall ‘take elleot in. respect ot any perrod.
' commeucmg more thdn ’mo rlonths befo1e the de11ve1 ¥ of such apphca’uon

49 In sections 76 and 77 of the pnncrpal Act, for the words “such. port1oni

' of any tax”, wherever they” occur the: words “oneﬂhalf of such port10n of’ any

tax” shall be substltuted

: 50 In seo’t1on 77A of the prmc1pal Ac’t for the word “Board” the wordsv”f
“ercutrve Oﬂicer” shall be subst1tuted

. ,i'59

’ - ‘(

76 and 77. -

» .A'r"nerrd-
-ment of.:

section'75. -

Amend-
ment of
Sections

A.rr'r'e'n'd-' o

.. Thent-of

P

_ ‘:“ﬁfty rupees” the words “two hundred and ﬁfty rupees” shall be subst1tuted .

52’ I-n seot1on 82 Of the pmnmpal A(}t——-" .

' he word

54 In section 84 ol the prmcrpal Act-—~ o

Oourt

(b), in sub—sectlon (3) for the word Board
Ofﬁcer” shall be subst1tuted S

_ ‘Qsec’mon "
T7A.

51 Iu sectlon 79 of the pJflllClpal Aot in subwsectron (2) for the words'. Amends
‘mentof . .

© section 79, -

¢ Amend- -

£

the words “Executwe

- (c) in sub~Sec‘l1on %), for Jthe WOrds “to the Board” the Words “tq
the Execut1ve Oﬁicer” shall be substltuted :

53 In sectron 83x0f the p11n<,1pal Act in: the provrso for fhe word “Board”
“Executlve Ofﬁcer” shall be substrtuted . :

, ._ Y S entog
(a) 1n sub-sectron (1) “for the words “ﬁfty rupees” the Words “two)
hundred and ﬁfty rupees” shall be- substltuted ; -

section 82,

Amendu T

ment of

i sectxon 83

(a) Eor sub seutrons NeE) and (2) the followmg sub~sectr0ns shall be
subst1tuted namely — 4 .

,V‘_,

“(1) An appeal agamst the assessment or levy of, or agamst the
refusal to. refund any tax under thrs Act shall 11e

to the D1str1ct

i 'Amend-

ment-of . ., w
see’uon 84:' :

/ (2) If the Drstrlct COurt on- the hearrng of an appeal undeﬂ"u B

. thi§ sectiomn, entertams reasonable doubt on_any. question‘as to - the * " .
hab111ty 10;. or ‘the: principle oF assessment of, a tax, the Court' ‘may, - ]

.~ either onits own' motion. or on the appl1cat1on of the appellant draw. -~
up: a statement of the facts: of ‘the. case and the pomt on which: doubt .

' 1s entettained; and refer the statement with 1ts opunon on the. point - R
- for-the decision of the Hrgh Court.”; S : Co

S \ (b) after sub-sectlon (?),
’ lnserted namely —

) ' ‘Fxplanatzon —For «the purposes of thrs section and sectron 85
. gection 86, section 87, Section 88 and section 92A, “District: Court”, .
_in‘relation to'a cantonment, means the prmcrpal Civil- Gourt, of original -
]u11sd1ct1on havmg ]uusdrc*mn over. the-aréa-in“which -that. cantonment -~
s srtuated and includes such other Civil Court “having ]unsd1ct1on over:
" that area as the Central Government may, by notification . “in .. the T
Oﬁlcral Gazette ‘specify in’ this’ behalf, in consultatron W1th the nghv
- Couit havmg ]urrsd1ctlon over that area e ;

U Law--zz

the followmg Expldnat10n Sﬁall'-be. DO
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b

o Amend. - ‘55, In. sectmn 85 of the- pnnc1pa1 Aot for the words “dmre’uon of the T

;‘e’gt’}’és%s“_ ofﬁcer" .the words “dlsele‘uon of the D1str1ot Court” - Shall be subsututed
Amend-- 56 Seohon 86 of the prmc1pal Aot shall be ren.umbered as. sub-sectlon (1 ) o

. ‘mentof . - fhereof and—-
. section 86. . ‘

() in su'b-sechon (1) ‘as so. renumbeled for the words “the oﬂioer” -
the words “the D1str1ct Court” shall be substntuted :

v R (). after sub- sechon ) - as.so renumbe1ed the iollowmo sub—sect1on s
:.(_‘_ Tk i shall be mserted namely —_

f“(2) Where the appellam falls to pay any costs aWarded to the
‘Board within ten days atter the date of the order for payment thereof,

" '/ the same shall ‘be recoverable by - the Board in. the same mdnner - as N

moneys recoverable by the Board under Section 259, ”;

._"VA_mefxgl-.A- S 57 Tn section’ 87 of the pnnc1pal Act in the proviso to clause (a) tor the' -
:e?tliogfa?;{ word “court”, the words. “Dlstnct C@urt” shall ‘be: subst1tuted s : o
- Argend-” _ 58 In section 88 of the prmmpal Act cfor the words “appellate autho-,' '

.« “ineént -of. nty”, Wherever they occur, the words “D1Str1ct Court” shall be substi~ A
. section 88, .tuted R P

.

';Améﬁa_.'_ o 59 In sec‘uon 91 of the pnnclpal Aot in sub-sectlon (2) for. the words

. ment-6f - one rupee” the words “two 1upees” shall be - substltwted
I .sectlon'l‘)l '_ _ : o , _
. © Amend.: 60 In, Sectmn 92 of the pr1nc1pal Act 1n sub sect1on (1), L
- ment: of '

. ‘section 92; - A _
AU perty’ the Words f‘, or attachment and sale _of_ . the. immovable -
property” shall be 1nserted ’ ‘ R S

(b) after the. provxso, the followxng prov1so shall be 1nserted

, . S namely . ../. | | | | |
S . 2 ~“Prov1ded further. that the sale of any 1mmovable prOperty._. '
L Lop . Cattached under - this ‘sub- section.. shall not be made, save under'

- the orders of fhe Board »

fisertic L 61 After sectlon 92 of the pr1nc1pal Act the folloWlng sectlon shall
Insertion : ; .

" ofnew e 1nserted namely —
CwA . L , ,
. mtmst “92A (l ) If a person ‘on whom a notxce of demand has been
payable’ served-under section .91, does not, wlth1n_th1rty days from the service ;
“ontaxes - . Of such ‘notice, pay the sum demanded in the not1ce he. shall be
< dus, -~ . liable ffo pay by way of 1nterest in add1t1on to the sum and other ‘
R P charges due, — . : .
S S (a) oneuhalf “per cent of bhe sum diie for each complete :
T ' _ month for the first six months, from the date of. the expiry of',_
) . the period. of “thirty: days aforesa1d and A S _
o h) ‘ope per cent of the sum due for each complete month Lo
. : thereafter during ‘the ’ume he contmues to make defaulfc in the
" payment of the sum dus. - ‘ :

-~ Ga) after the words “by d1stress and sale of the movable pro~ o
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(2) The amount of 1nterest shall be recoverable in the same

: manner as moneys recoverable by the Board under sectmn 259

Prov1ded thatm .

*(a,) where no appeal has been preferred the Executlvo o

Ofﬁcer with " the prev1ous sanctlon of- the Board and

o (b) in- any other case the D1str1ct Gourt hearmg :the aPpcal ,
- under section’ 84, e o |

may remlt the whole or any part of the 1nterest payable in- respect

- of any perlod O S S R ’

62. In se0tlon 94 of the pr1n01pa1 Act— :

P

(CL) 1n sub-sectlon (3),

' Amend-

" ment of

soctlon 94

('L) _for the words “from whose possessmn the property was j

’ taken the -words “whose property has. been sold ‘or hls 1ega1
g representatlve” shall be substltuted & :

(n) after the words “such person” the words “or represen- e

tatlve” shall be 1nserted ,: i

(b) in’ sub sectlon (4) for the words “one rupee” the words

',1 “two rupees” shall be substltuted o £ -

be mserted namelv —_

63 After sectlon 94 of the pr1n01pal Act the follong sectlon. shall

e “94A (1) When a warrant is. 1ssued for the attachment and sale

ot immovable property, the attachment shall be made by an order

prohlbltlng the’ defaulter from tran ife rrlng or. chargmg the property

in - any ‘way, and :all persons Arém takmg any . bepefit from such

7 transfer of charge; and: declaring ‘that such property would be sold .

; _;‘,__-unleSS the amount’ of ‘tax due with -all costs of recovery is- pald in-
e the office. of the. Board w1th1n ﬁfteen days 'from the date of attach- \

. ,’ZOf new. .
2.7, section -
L ;,94A

Inségxon

SaLa of .
meOV-

-able. pro L

perty

(2) An 0rder under sub- sect1on (1) shall be procla1med at some

ool

(3) Any transfer of charge on the prOperty attadhed or any

‘rlnterest théreon made W1thout the: wrltten permission of the Exécu- e
" tive Officer shall be void as agalnst all. clalms of the Board enforce- o

"'able under the attachment’ﬁg

. (4) Where the sum: due to the Boar%together w1th the cost in- "

- ecurred by the B3 oard in-the ‘sale’ of the' property, and a sum equal to-
o . five percent .of the nurchase money for payment to. the purchaser
" is paid by the defaulter, before the' conﬁrmatlon of ‘the sale under - .

sub—scctmn (5), the. sttachment, if gy, of the lmmovable property

_ shall be deemed to have been removed

place on or adJacent to-such property by beat of drum or other cus, -
- tomary mode’ and a copy. of the order shall be ﬁxed on.a conspicuousg - -
~‘part of the property ahd upon a-: consp1cuous part of the- office ‘of the.
- Board and also, when the -property is:laid. paymg revenue to. the
o 'Government in’the office of. the Collector s S

“Attach:
ment ang -




s ment of. -
' sectlon 95

‘Amend:- 7 65 In section 96 of the prlncrpal Act for the words “dlstrGSS and sale o S
. jment of. the words “distress and sale of movable- property or" attachment and sale oL e
. Sec“"_n ? 6 ‘of 1mmovable property” shall be substltuted = o
R Amend_ 66.: In sectron 99 of- the pr1nc1pa1 Act in sub sectlon (2) for clause-‘
. mentof "(f) the followmg’ clause Shall’ be suhstltuted namely — -
r SeCtl%.\99 s

J

. ment of

. section, " .’
102, ?

© o ment of - 7T
" section

‘/10& .

) Amend- '

- Amend- -

Cantcnments (Amend'ment)

-' '-chased the property 1o whrch the certlﬁcate refers e
_,(6) The Central Government may make rules for——_r

(a) regulatlng the manner. of executlon of’ warrants fOr the
attachment ‘and sale of 1mmovab1e property, o '

(b) charglng of fees 16k the attachment and sale of 1m-

movable property, to be included 1n the cost of recovery of the
- taX due;, : :

(c) summary determlnatlon of any; c1a1m made by any per-' o
- son -other-than the person liable for the payment of any tax, 1’11,‘ S
respect of any property attached in executlon of Warrant under-‘~

th1s section.”. - -
64 In sectlon 95 of: the pr1nc1pa1 Act—- -
| (a) in sub—sectlon (1) —— e

(’L) for thc words: “romove from the cantonment” the w’or ;

move from ‘the. cantonment” shall be substrtuted SRR R

s : .5. i (u) for the words a b111” the words

‘ ::f; shall be- substltuted T T N e

S et

[ACT 5.0

) (5) After the sale of. the property by auctlon as aforesa1d it

_uhall be _confirmed in wrltlng‘ by the Executive Officer. ‘who shall :
" ‘put the person declared to .be the purchaser in ‘possession of “the

., .same and shall grant him- a certificate to-the effect that he has purs -

a not1ce of demand”

= (D) for sub-sectlon (2) the followmg sub-sectlon, shall be subs_'- R

t1tuted namely SRR

v' g “(2) If, on the servrce of such notlce such person does not' .'
* forthwith pay the sum so due or about to become due, the amount.: - -

R shall ‘be 1eV1ab1e by d1stress “and - sale of movable property or .-

: "Vattachment .andsale of 1mmovab1e property in the manner here-

" inbefore provxded in

' distress angd” sale or attachment; and sale” may be 1ssued aln,d exe~&7 L

'cuted wghout anv de]ay v

(f) any burldmgs or 1ands or portlon of such bu11d1ngs or 1ands,‘; 2

Whlch are the property of the Government AT

“f\fty rupees” the words “two hundred and ﬁfty rupees” shall be substl-

: ,tuted

i

68 ‘In sectron 103 of the prrnczpal Act— :

“this Chapter, and the warrant of such.. .-

67 In sectron 102 of the pr1nc1pa1 A.ct in the prov1so for the words'

¥

(a) in sub sectlon (1), 1n c]ause (a) for the WOrds “to pay any o

tax” the words “to pay, oF has correctly pald any ‘tax” shall be sub- "~ .-

S
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n : (b) “iny sub-sectlon (2) for- the words “one hundred rupees” the-
L Words “ﬁve hundned rupees” shall be substltuted : _
- 69 In sectlen 105 of the pr1nc1pa1 Act— o :Arnend-
R ot mentof
(a) for - the words “dlsu ess 1ev1ed” the “words. . ¢ "d-ii_s._t_res‘s;‘ l_ievae'dj"_;se'c_tion___ e
or attachment made” shall be substltﬁted L 105
(b) for the Words “Warrant of drstress” the words “‘warrant of .
d1stress or attachment and sale” shall be substltuted
70 In sectlon 107 of the p.11nc1pa1 Aet—r-,_ . - ﬂ : - _ i',A@eng_«
k ‘ “mentof .
(Ial) for sub-sectlons (1) and (2) the followmg sub‘ sectlon shall ‘section -
be substltuted namely— e colo o o S 107,
S N ‘(1) Where A or near A can:f,nment there is a Government :
- treasury ‘or sub- troasury or "a"branch of the State Bank of Indla -
flora subsrdrary ‘bank or a nauonahsed bank, ‘the canrtonment fund .
“shall: be kept in- such treasury, sub-tl’easury or bank as the Board-
may deem Mt e \-,;_-r e
, E‘xplanamon__ln th1s SeCthH-——--.;f o L
RRR ,' (‘L) “Ila.tlonallbed bank”' 'rneans ia’ c0rrésponding w R
E ""f-_'bank speelﬁed in‘ the First Schedule™to -the Banklng Com.- RS
...+ panies. (Acqulsmon and Trahsfer -of° Undertakmgs) Act,” -
: 5:0£1970. 2 '_ 0 1970-pr the Banking Companles (Acqu1s1t10n and Transferf
40 of 1980 S Undertaklngs) Act, 1980; R e
N L (u) “State Bank’ of Indla” rneans the State Bank ot Indaa _ '
23 °f _1;955{ ST constltuted sunder’ the State Bank of Indra Act;: 1955 R
R _— o (zzz) ¢ subsrdrary bank” means -4 subsrdlary bank as deﬁned
" 38 0f.1959, - 1n the \Jtat“ Rank of Indla (Subs1d1ary Banks) Act 19591 B
e (b) sub-seouons (8) ;and (4) shall be renumbered redpectrvdy as . A
SRS _,' sub—seotrons (2) and (3), and. in ‘sub-section (3), as’so renumbered; fon the U
o .- oword, bratkets and ﬁgure “sub-section. (3)”;,'the. word brackets and i
o ‘ ﬁgure “sub-sec’uon (2))] shall be substltuted _ - P
: 71 In sectron 109 of the prmc1pa1 Act in the second prov:so, clause (d) Amend.
S shall be omrtted ' S _ A , \ . meng of
S ’ ) 'section
. : o A R T 109:
‘72 l‘h seetlon 113 of the prm<:1pa1 Act in sub—sectlon (] ), in clause (b) for" fAmend. '
the “words “two hundred rUpees” the words “one thousand rupees” shall be_ “Tnent of
subsntuted R S e _i..lsigtlen. '
73 In sectlon 114 of the prmclpal Act i sub Sectlon (1), Aihen_('L- -_"
(a) for the . words “ofe. hundred rupees”, the words “ﬁve hundred snézz;ﬁf
rupees” shall be subst1tuted y : 4 ST S 114,
(b) in the pr0v1s0 for the words “ﬁve hundred rupees” the words e :
tWO thousand and ﬁve hundred rupees” sha]l be subst1tuted ' B
74 In sectron- 1]() of the prmclpal Act——_".}' S » o _' V . Amend.-t 7;
IR _f' o (a) in clﬂuse (h) afte1 the words “sewerage wo1ks” lhe words “and!:_‘-' f;‘;'ﬁ;n“- L
T T eo‘ulahng thelr use” sha]l b mserted : '_115 ;
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(b) in clause (l) for the word “vaccmatlon” the words -Vacciu'cit_i_onf-

and moculat1on” sha]l be substltuted

(c) in clause (p) the word ¢ and” occurrlng at the ‘end shall 759
Omltted R i e, . L 7 . ) - E e e : -

L (d)- after clause (P), éiv..
namely r—— '

-4* Co “('pa) establlshm and malntammg civil” defence servrces
' (pb) preparlnd and 1mplement1ng town planmng schemes

: _‘_'_7‘5 In seotrbn 11 of the prmcrpal Act m subhsechon (1),

(a) in' clause (g) for the Words “local epldemlcs” 1he words “local .
ep1dem1cs ﬂoods famlnes or other natural calamrtres” shall be subsﬁtuted '

(b) in clause (7) the Word “dr” occurmng a‘t the end shall be‘ L

-or'utted . e

ey clause (k ) shall e’ relettered as clause (t) and before clause-". T

(t) as so. re,lettered the- follovvlng clauses shall be mserted namely -

u (k) estabhshlng and marntalmng cattle ponds

".if:‘ fé'}f (l) arrangmg for civie recept1on with pmor approval of - ’the_._'

Oﬂicer Commandmg—m—Ohref the Com;mand e

.

- a nnhabltants

(0)" celebratmg Independence Day and Repubhc Day and\_ m- “ cF

currmg expend1ture thereon

. Boar‘d , s S .
(q) prepanng and 1mplement1ng group houslng schemes,
( 'r) estabhshmg remuneratwe prOJects V

(s) developmg small—scale and cottage mdustnes

’76 In. sectlon 118 “of the pnncrpal Act-—- .,

(a) in’. sub sectron (1), - PR . T ' S

BONS clause (@~ E L '_ iy

(a) m sufbuclause (vm) for the word carts?’?_ " the _word."-

: vehrcles shall be subst1tuted

(b) in sub-clause (xv) Lo g . “ - :

(1) for- the word: “Board” in both the places where 1t-v

. occurs the: words_ H“Executive: Ofﬁcer” s‘hall ’be Jubstlth-
- ted;

: g 3 R .V . . s o .'".

(2) for the - word “cart” in both the places where 11:-"._;;

occurs, the word “Veh1cle” shall be substhted

(zz) in clauses (b) and (g), for the: word “Board”' the: words -

"Executlve Oﬁlcer” shall be: substrtuted

(m) provrdmg houslng accommodatlon for .any; class_‘ ,,gof'__,' _"f

(p) developmg, land resources under the management o,f'-:.th‘?xj.

- (n) _establishing and; mamtamlng or supportlng publlc hospnals". N
SRV '.;_and dlspensanes and provrdlng pubhc medical rellef ‘

PR o
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Ch (m) in’ clause h, after ‘the word “shoutmg” the Words “or by
B usmg megaphone or loud-speaker” shall lbe 1nserted ~ :

" ner. as he may authonse” shall be’ subst1tuted

P

(zv) in.clause (k), for. the words “Board an”d 1h such manner -as '_
.1t‘ may “authorise”, the words. “Executlve Officer ‘and- in- such man—-' a

T R OR clause’ (l) the word “or shalI be mserted at" the end ’

PR R (vz) after clause (l) the followmg clause shall be mserted

oﬁenslve smell or smOke U

T . _ * (vii). for the ‘words “ﬁfty rupees oecurung at. the end,fthg words
O “two hundred “and. fifty rupees” shall- be substrtuted

- (b) in sub-sectron (3) for the words “twenty rupees A the' words
j:_ SR S, “One hundred rupees” shall be substrtuted :

-P’rﬂ A

77 In sectron 119 of the’ prm01pal Act__'._'.

(a) in sdb—sectron (2), in’ elause (a) for the word: “um » at 'bOth

shall ‘be subsrtltuted
(b) m sub-sectlon (3),

. . - B /.:Z

‘) the opemng portron for the words “A Board” the Words P

“The Executave Oﬁicer” shall be substrtuted

slubstrtuted

g

" the ‘words: “any other ‘law relating to- 'sanctronrng of crnematograph
ﬁlms for exh1b1t10n” shall lbe substrtuted ‘ :

S '78 In sectlon 121 of-the prmmpal Act in sub sectlon (2),in. the prov1so, Ar'x;endi S
S for the words “that Authoraty” the word “ it” shall be subs‘ututed U sedton

A 79 In sectron 123 of the. pr1nc1pa1 Act in the provrso the words “ sub]ect tol Aae;ld-_,
the permrssron in wrrtmg of the Board ” shall be omrtted T ment of - .

. : , . . A : section - -
80 In sectlon 124"01“ the prlnmpal Act—— o -'A-m.eh'd..

T R ) ment of . -
(a) in’ sub SeCthIl (1), '. oy _ , Section-

T e e L : . 124

o 2 of '1918:' (z) for the words and ﬁgures “the Cmema:tograph Act 1.918”

B el (n) for the Words or pantom1me the wor.ds ; pantomlme,
| recreatlon or f\musemen X shall be subst1tuted -

(b) m sub~sect10n (2), S B ’ |

(z) fOr the words' “or pantomune 'the words ’ pantorrume,

11c recreatron 0r amusement . shall’ be substltuted

the places where it occurs, the words “un1t or. estabhshment or detachment”

(u) in clause (a) for the word “1t” the w01d “he” shall be

crrcus carmval exhrbrtron dancé or other samllar show for pubhd'

"“(m) uises or pelmrts to. be used w1thout prevrous penms-o
sion of Executive Officer any- prem1ses for any trade mvolvmg -

rAmend: - 007
‘metiy of T -
Section. -

<119,

men¢ of . .-

2t

Ty

- tircus, (arnrval exhrbltmn dance or- other similar show for pub- :
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| (u) “for the words “two hundred rupees 0 the words “ﬁve ﬁ

hundred rupees” Shall be subsmtuted

(m) for the Wolds Hifty 1upees ) the words “two . hundred4
- rupces shall be sulbstrtuted S

Qc) n’ sub-section (3) for the words ‘or paniomrme ,,m both’ the
piaces where they oceur; the-words “,' punt0m1me, ,‘c1reus, carmval
e:ghrbutron ‘dancé or- other similar show for pubhc recreairon or: amusemen
shall bé substrtuted ' . . L oo

*‘r-ww #ST 0

o Amend. 81 In sect1on 125 of the pr1nc1pa1 Act—-n'.'" 8
_ ,ment of E : : e
- osetion (u) for the words “or engages m any, game in such manner as to TR PO SR R

125 cause” the words *“or.detonates or engages in ‘afiy”game or catries.on works -

; such as - quarries, blasts timper cutting' or: burldmg opera’uon o such A
© -7, manner s tor cause shall be subst1tuted .

(b) for ‘the wot‘ds ”ﬁfty rupees” the Words “two hundred and . E
ﬁfty rupees shaF be subst1tuted - o :

Amendk Tn sect1on 128 of the prmcrpal Ac’c for clauses (a) (b) and (c),"_'_ : S

~ment of ' ‘__the followmg clauses shall be subst1tuted namelyr S _
osection 3} e

S R (a) the Ofﬁce1 Commandrng the army in the cantonment——-all e |
S burldmgs and 1ands ‘which are occupled or ,«used for: army’ purposes, L

() the Ofﬁcer Commandmg the navy in- the cantonment——all
bu11d1ngs and 1ands whrch are’ occupled or used er naval purposes, T

o (c) the Ofﬁcer Commandmg the a1r force 1n the cantonment—
'A all burldmgs and lands wh1ch are’ occupled or used for air - force pur-a B

poses, ...';':,4__ s . P Lo . R . 5
j (d) the Ofﬁeer Commandrng the statron in- the Command allg R
: , bu11dmrrq and lands occupied or used for any- defer‘me purpose, ther' T
) . than fthose referred ’to m clauses (a) (b) and (c), e . :
T (e) the head of any c1v11 departrnent or- ra11way adm;lmstratron}'__-
o occupyrng as such any part of the cantonment—-all buildings and - S
Lo lands in h1s charge as. head of that department or adm1n1strat1on A
msemon 83 After sectlon 130 of the prmcrpal Act the foTlomng sectron shall : A
cof mew - .. ,be mserted namely T . : ' .
sectronp_' ; . . s ) ) et ) .
U 130A. T T . S R ' : {
' "7D'.u..t yof : ‘130A (1) 1t shall bé. the duty of an oocuprer of a buﬂdmg or_':'_‘.
. occugler. . -1 i land—_: . - A S S
to coll_ect'- S s v : : i o : .
R (a) to make adequate arrangements for the house %Caven‘g_ L - |
2 dcposu S "Alng of -the bulldlng or 1and e L : ‘
C. Jfubbish, T . : : Fe e : ) :
S ete e (b) to- proVrde receptacles of the type and in the manner

'prescr1bed by the ‘Executive Officer -for the - collectnon therein
~-of. all Afilth; rubbish - and’ other - offensive ‘matter-  from - such ‘build~ " .

‘..1ng oF - land and to keep suich: receptacfe in good condrtron and-‘

repalr'-— L rL . . .




(c) to clause all ﬁlth rubbrsh an other :o‘ffen‘srve matter

public receptacles, depots or places provrded or appomted under
sub—sectron (1) of Sectlon 132. :

(@) For the purposes of this sectron and sectron 131 “house

matter from a privy, latrlne, urmal dram cesspool or other eommon
receptacle for such matter

84 In section 131 of the pr1nc1pa1 Act—~
-(,a) in sub-section 1) ,—

e (4) for the words “the Board” the words “the ‘Execut‘ive
. Co _Oﬁicer shall be substrtuted o : e

Oﬂicer” shall be substlluted

(m) for the Words “for such perrod as it thrnks ﬁt on’ such

‘(b) in sub-sectron (2)— L .

: (). for the words “the Board” ~the words “the Executive'
- T_Ofﬁcer” shall be substituted; S R

L » o “shall be substrtuted 7
' o (o) sub-sectlon (3) shall be omrtted

© 85..In sectron 132 of.theprmcrpal Act, 1nv sub sectlon (2), for the
word “Board”, the words “Executive Officer”. Sha‘l be substltuted

Y

~ 86, In section 133 of the principal Act, in élauseb (a), in sub-clause

P -(iv), the words “situate at not. more than one hundred’ feet from the:

P . B T - [P

“collected -in receptacles and to- be removed dnd deposited in the

scavengmg means the removal of filth, rubbish or other offensive -

(i) for the WOI‘dS ‘a Board” th'e”' words “‘the} Executive :

' Jterms as it may prescr1be ‘the words “for such period as he
thlnks fit. on such terms as he may specrfy” shall be. substrtuted, -

orj-1983']" - : Cantonments (Amendment) . _: '-1-67--.

- Amend-

ment of

section =
T 131,

(i) for the words “that Board” ‘the words “th;e Board™

‘Am:end- -
ment of =

séction
132, - -

Aménd-

. ment of

section

o 133,
Amend. o

ment of

Csection L ¢
134,

Amend.

* ment of -
~ -section
135,

TAmend.

ment . pnf
se(,tl()n

136,

nearest boundary of the- premrses, shall . be ormtted
o 87. In- sectron 134 of the prmcrpal Act, in sub-section. (2); after the
.. words “the Command”, the Worda “or the Dr_rector” shall be mserted
88 In sectron 135 of the pr1n01pal Act-—~ - .
[ (a) for the words “A Board” the words “the Executrve Ofﬁcer
shall be substituted; : , s - A _
7 (b) for 1he.words “m its ommnn y t‘le WOT‘d‘; “m h]S ‘opinion”
shall be substltuted ‘ :
89, In section 136 .of the principal Aét;i
“ '_ , (a) for the Word “Board” in both the places Where 1t oceurs,”
o the words “E‘(:\cu‘mve Ofﬁcer” shall be vubstltuted :
g o A(b) -in ‘the provmo for the WOI‘dS and ﬁf»*urM “Indran FactOrles o
12 of 1911, ©Act, 19117, the words and ﬁgures “Factomes AP’C 1948” "shall be
' 63 of 1948 . substﬂ;uted . o : T s -
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90 In secuon 133 of the prlncrpal Acty in’ uub section (3), :

(w) I(‘l the Word< “hifty rupees , the W_ords_'“two h,_undr‘ed and

ﬁfty rupeea shall be substituted;

(b) for t ‘1o words “five lupees th'_e-'W'ords,“‘:twenty—ﬁve rupees”
shall be substltuted . S

91. For sectlon 141 of the pr1nc1pal Act the followmg sectlon shall be :

substltuted name’ lyt—

- wise,. is—

(i) in an 1nsan1ta1y, ﬁlthy or unwholesome state or .

« (i) in the. opinion of the Executlve Ofﬁcer a- nuisance -to
persons reSJdmg in tha ne1ghbourhood or

(m) overgrown ‘with prlckly -pear ot rank .and noiSome -

' vegetatlon

I3

© . the’ Executlve Officer’ may,_by notice "in- wrltmg, require the owner,

-1«

lessee or occupier of such buﬂdmg or land - to . clean, lime-wash
-internally or externally, clear or .. otherwise put such’ bulldlng or
“land 1n a proper btate w1th1n such per1od as may be speCIﬁed in the
: not1ce o :

(2) Any person who falls to comply w1th the not1ce 1ssued ‘

; .Lunder sub-section (1) ‘shall be punishable with fine” which may.
extend -to five- hund"ed rupees and in the case of a continuirg

nues.” . ¢

% In section 143 of the principal Act__ = _ _
- (@) for thewords “A Board” the Words “Thé Executlve Ofﬁcer"’ _-

‘ shall be substituted;.

- (b) for the words “to it”, the WOrds “to him” 'shall be subsL~
© . tuted. , , ;
93, Ini section 145 of the prmmpalAct for the Words “A Board” the
_words “The Exenutrve Ofﬁcer” shall be subs t1tuted

N

94 For sectlon 150 of the prln(:lpal Ac'r the following sect1on shall be

substltuted namelv —

e

“150. (1) Any person belng in charge of or in'attendénce A

whether as a'medical practitioner .or ‘otherwiss, upon ‘any person. in
-8 cantonment whom. he knows or “has reason to behe\/e to be sufferlng
fram a contagious or infectious disease, or- bemg the owner, lessee
- or-occupler of:-any building in a cantonment in.which he knows that
any person is'so suffemng, shall forthwith give 1nformat1on to the
" Beard respectmg the ex1stence of such dlseabe

“141. (1) If any bulldmg or land Whether tenantable or other- k

[N

offence, with an additional fine Wh1ch may extend . to fwenty-five
: rupees for each day after the ﬁrst durlng which ’che offence cont1-~ '
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(d) No person shall—- ‘ .

(a) knomng that he is suffermg from a contagmus or. an
~ infectious disease, expose other persons to the risk of infection
By h1s presence .or conduct in any publ1c street or publ1c place,

(b) havmcf the care of a person ‘whom... he knows to be

- suffering from a contagious or an 1nfect1ous disease cause or
. permit that person to expose ‘other persons to the risk of infection
by his presence or conduct in =any such street or place as afore— ,

'Sald, i . . - L . , . “:

(¢) place or cause to be placed in a dustbin or other receptacle :
" for the depos1t of - rubbish any matter which he knows or has .
~ reason to believe to have been exposed to infection from a
contagious or an 1nfect10us d1sease and Whlch has not been dls-
- infected properly; - :

(d) throw ory cause -to be thrown into any latrine or ufinal
any matter which he knows or has reason-to believe to hive "
been exposed to infection from’ a contagious -or. an -infectious . -
. vkdlsease and WhICh ha‘s not been d1s1nfected properly '

o (3) Nothmg contamed in sub sectlon (1) or. sub- sectlon (2) shall '
~apply in' the case of venereal disease where the person suffering
therefrom is under specific and adequate medical treatment and is
by reason of his habitg and cond1t10ns of life. and re51dence unllkely ‘
. to spread the disease, ~ :

(4) Whoever— ,

. . {a) tails to gwe mlormatlon or cuveo false 1mormat1on to
© ~ " the Bogrd respecting the existence of such disease as is referred
to 1n sub- sectlon (1), or

(b) contravenes the prov1s1ons of sub- sect1on (2),

: shall be pumshable Wlth ﬁne which may extend to ﬁve hundred
’ rupees: ; S » - L :
Prov1ded that no person shall be: pumshable “for failure to g1ve ‘
- information if he had reasonable cause to beheve that the’ 1n‘r‘ormat1on
~_had already been duly’ given”. ‘ o _ ; :

- 95. In’ sect1on 159 of the principal Act for the WOrds “one hundred Amend-

rupees”, the words “five hundred rupees” shall be substituted. = a 'metm of, -
: o I - o S . section
96 In section 164 of the principal Act, in sub-section (1), for the Amend-
word ‘“Board”, the words “Executive Officer” shall be substituted. ;me?t of
o o . S oo _ o : - section
, T 164
97 In section - 167 of the pr1nc1pal Act, ‘for the words one hundred Amend-'
rupees” the words “ﬁve hundred rupees” shall be subst1tuted r‘iiﬁton"f;
aiiiom 2 e

g 98 In Sectlon 173 of the pr1nC1pal Act the prov1so shall be omltted ‘Amend- .
t ] ) , ‘I,flé.nt' of
section
Lo

MR
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99 ‘In sectlon 178 of - the pr1nc1pa1 Act—~. o .
(a) in sub-section (1), for the - Word “sweeper”, the word
,“safa1w'ala” shall be substitutgd; - S -
(b) in- sub-section (3), for. the words ¢ “sweeper’ includes any
. menial- servant’, the words ‘ “safaiwala” 1nc1udeb any lower grade
employee shall be substltuted

100 For sect1on 178A of the pr1nc1pa1 Act the followmg sectlon shall o |

be substltuted namely -

e

“178A No person shall erect or re- erect a bu11d1ng on any land
in a cantonment— . - : _ v

(a) in an area, other than the c1v11 area, except W1th the
previous sanction of the Board; = - - )
' (b) in a civil area, eycept Wlth the prevlous sanc’:‘ion -of
the Executive Officer,

nhor otherwise than in accordance W1th ‘the prov1s1ons of this Chap-. :
ter 'and of the rules and bye-laws made under this’ Act relatlng ta
the crection and re-erection of° bulldmgs ”,
161, 1n sect1on 179 of ‘the prmmpal Act—

(a) . for sub- Sectlon ), the following. sub- Sectlon shall be substl-
tuted namely; — S . '
1y Whoeve1 1ntends to. erect or re- erect any bulldmg in-
_ » cantonment shalt’ apply for sanctlon by glvmg not1ce in wrlt-
ing of - his mte‘ulonw—‘ T : . _
E (a). where such e1ect1on or re-erection is if an"__area,
other than the civil area, to the Bodrd,; '

' (). Wnere such erectlon or re- erectlon 1s in a 01v1l area,
to 1h<, }L\ccutlve Officer.”; '

(b) in’sub-séction (2) after clause (e) the followmg clause shall
be inserted, namely - ,

(ee) converts into a d1spensary, stall shop, {)vaifehouse,'
godOWn factory or garage any . bu11d1ng or1g1na11y constructed
for human habltatlon or”

102 In sectxon 180 "of the prmclpal ‘Act, in sub-sectlon (2) for the .

‘word: “Board”, the Words“‘Board or the Executwe Ofﬁcer, as the case.
may be » shall be subst1tuted :

103. After section - 180 ‘of the prmmpal Act the followi_ng section |
shall be inserted, namely — C ' : -

‘ “180A. The powers, duties'andefunctionslo:'t the Board wunder -
" sect’on 181, sub-section . (1) of section 182, section 183, section 183A
~ and " section 185 - [excluding. the "provisos to’ sub-section (1) ‘and ..
the proviso to sub-section (2) of the said section 185] shall be
_exercised or discharged in & ‘civil area by the Executive Officer.”,
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?'104 ‘In sect1on 181 of the prmclpal Act»—"

(a) for. sub- sectlon (2) the followmg sub sectlon shall be sub‘ .

: st1tuted namely: —

%(2) The. Board may refuse to sanction the -erection or

re-erection of any building on any- ~grounds sufﬁment in the -

opqmon of the Board affectlng the partlcular bu11d1ng

Prov1ded that the Board shall refuse to -accord sanetlon ‘the

erection or re-erection of any bu11d1ng if such erection or re-

erection is not in conform1ty w1th ahy .general scheme sanctmned
under section 181A.”; .

’ (b) in sub-section (3), for the- words “Mlhtary Estates Officer”
wherever they -occur; the words “Defence Estates Ofﬁcer” sha11 b@

subst1tuted

[

shall be inserted, namely:—

* (aa). when the land on which it is prop'osed‘ to erect or re-
_erect the building is entrusted to the management ¢ of the Board

(e) in sub- sectlon (4) after clause (@), the folloWing' ciause'

_Amend-

mient of ~
section

181,

by the Government ‘if the erection - or re-erection constltutes a. -

breach - of the - terms of:the entrusiment of management or -

_contravenes any of the instructions issued by the Government
regardmg the management of the land by - the Board or”

105, After section 181 of the pr1nc1pa1 Act the followmg sectlon shall '

be inserted, na“nely _—

“181A. _The Officer Commanding—‘f.n Chief, v'the Command may

‘sanction a general scheme of erection or re-erection of buildings-
~within such limits as'may be specified in the sanction for the pre-
- vention of over-crowding or for purpose of sanitation, or in -the

interest. of persons - residing within those limits or for any other

purpose, and may, in pursuance of such scheme, impose restrlctlons
. on the erection or re-erection of buildings -within those limits:

- Provided” that no.such scheme shall be sanctloned by the Officer -

Commanding-in- -Chief, the Command, unless an opportunity has been

© given by-a pubhc notice to be pubhshed locally by. the Executlve :

.Officer requiring persons affected or likely to be affected by the’ pro-

" -posed scheme, to file their- objections or suggestions in- the ‘manner

specified in the notice, within a period of fifteen days of the publi-
catioh of such notice, and after considering such objections and sug-
gestions, if any, recelved by the Executrve O:E’ﬁcer W1th1n the said
period.”, - : : : : :

106. After section 183A of the pr1nc1pa1 Act the followmg sectlon"

“shall be 1nserted namely —

, “183B Every person to whom sanctlon for the erect1on or re-.
~ erection of any building in any area in a- cantonment has been glven-,
or deemed to have been given under section 181 by the Board or the

Ingértion
of new

_section .- .

181A, ¢ ..

‘Power to
sanction

- general

scheme
for pre-

vention '

of over-
crowdlng,
ete.

Insertion

" of new

section,
183B,

: Complé'-

tion
notice.

'Executlve Officer, as the case may be; shall within th1r‘5§r days after

completlon of the erectlon or re-erectlon of the bu11dmg gwe a not1cee
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. of completlon in Wr1t1ng to the Board or Lhe Execut ve Ofﬁce1 as
‘the case may be, and the Board or.the Executive Officer shall on
~receipt of such notice cause the bu11d1ng to be inspected ‘in order to
ensure thdt the building has, been completed . in accordance with the :
_sanction’ g1ven by the’ Board or the Executlve Ofﬁcer .as the case. may

o be n .

107, In section 184~o‘f the principal Act, fbr'th.e words “five hundred

. rupees”, the words “five thousand rupees” _s‘hall be substituted.

&

108 In Section 186 of the prmmpal Act—»

~ ta) in clause (a), for the word “Board”, the words “Board or
he mxecu‘twe Ofﬁcer as the case may be,” shall be substltuted

(b) after clause (a), as S0 amended the following clause shall
be inserted, namely — : :

P

“(aa)- the manner in VVh]Ch and the form in Wthh a no’uce

_of eompletlcn of erection or re-érection of any bulldmg in the -

cantonment shall be given to the: Board or the Executive Officer,
as the-case may be, and the mformatron and p ans to be’ fur-
nished with the rotice;”; -

(C) 1n Clause (f) —

(i) -in sub-¢' ause. (i), for th(, word “ﬁre places”, the words -

“stair-cases, ﬁrenplaees shall e \ubsututed

(u) in sub-clause (m) for the Words ‘and the stablhty of
‘the structure”, the words *, the stability of the structure and the
protection of building from drmpness arlslng from . sub-soil”
shall be substituted; '

(n) in- sub-clause. (x), f‘or the words é‘ﬁfty’_mauhds”, the , .

words “eighteen . qumtals eha oo substltuted

109, In section 1980 of the prlnmpal Act, for the- words YA Board”, the
~words “The Executlve Oﬁicel” shall be substltuted

_ ]]0 ‘Section. 191 of the pr1n01pa1 ACL sha]l be renumbered as sub-
section (1) thereof and—«

(¢) in sub- sectmn (1), as .so renumbered -

(i) for the words “A’ Bo.ard > the WOrds “The Executive
' VOfﬁ'cer” shall be substituted; L :

M (u) for the words “as it may presecribe”, the- Words as, the :

‘Board may prescribe” shall be substituted;

LA

(b) after sub-section (1), as so renumbered,’ he following .
sub-section shall be inserted, namely:— ‘

«“ (2) Where any article or thlng s placed on, any street ore
lard under’ the management of the Board .or- W M%efence Estates
Officer so: as to form. an obstruction thereto or any ‘encroach-

-~ ment thereon, the Executive Officer or; ag the casé may be, the .
- Defence Estates ‘Officer, may ctause such article or thing to be .
_-removed and rccover from the person. Who_placed such article .

-

T

& -
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£ 0 thlng the expenseb incurred in Lhat behalf in - the same
manner as moneys recoverable by the Board under section’ 259

~ and may also, if such- person tarls to oﬂer satlsfaetmy explana— .

tion, order the conﬁscatlon of. such article or thmg
111 In section 192 of the pr1nc1pa1 Act—

(¢) in sub-section (1), after Yhe ‘words “Officer Commandmg in-

Chlef the Command”, the words “or the Director” shall be inserted;

Executlve Ofﬁcer” shall be substituted.

112 In sectlon 193 of the prmmpal Act,—

S

stituted, namely -

“(1) A Board may determma the name or number by whlch
any area, street or public place in ‘the  cantonment. shall be

-known, may cause such name or number to' be affixed on any -

;bu1ld1ng in the cantonment.in such place: as it thinks fit and
‘may also cause .a.number to be. affixed to any such building.”;

(b) in sub-section (2), for the words’ “twenty rupees the words '

“one hundred rupees” shall be substltuted,

(c) 1n sub- sect1on (3) —

(i) for the word “number” at both the. places Where it occurs, :

the words “name or number” shall ‘be. substltuted

(i) for .the word “Board” the words' “EXG_Cutlve Ofﬁcer;’;
shall be subs’ututed : : .

3. In section 194 of the principal. Act—' e

(a) in-sub-sedtion- (1) for the word “Board” the words “Execu-'

tive Ofﬁcer” shall be substltuted
' (b) in subsection (2),—

(7,) in the opening portlon for the words “A Boari” the ;

words “The Executwe Officer” shall be substltuted

(i) in the proviso, for the. words “orders of the Board?”, the’ -

~ words “orders-of. the Executive Officer” -shall_ be subs_tiﬁuted;

{c) in.sub—section 3, for‘_ ’Che word .‘_‘Board”, -the _‘words
“Executive Officer” shall be substituted. :

114 In sectlon 196 of the prmmpal Act — . "

(a) for the words “twenty rupees”, the words “two hundred and
fifty rupees” shall be subs‘qtuted

. (b) for the words “ﬁ\/e 1upees” the words ‘ﬁfty rupees shall
_ be substltuted ' o , ,

115, In sect on 200 of ’che prlncrgfal Act——

(a) in the provxso after ‘the words “General Ofﬁcer Command-
ing-in-Chief of the (‘om-'na.nd’ the words “or the Di rector” shall be
mserted ‘

(b) in subssection (2), for tlie words “A Board” the words “The‘

. (a) for sub- sect1on (1), the followmg sub section shall be-sub-
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(h) after the provrso as ‘o amenoed the .fpllowing -fu;‘!fher-‘v o
proviso shall bs 1nserted namely:— ‘ T

“Provi ded *’urther that the enJoyment of. any such afore
said: rlght by any person for any-length of time shall never be-
deemed to create or confer any tenancy right in such stall, shop,
standing, shed, pan, DUbLC market or public slaughter house.’

116 In section 202 of the- pr1nc1pa1 Act—

13

(a) in sub~Sect10n (2), inwclause (b), the words “ when stich
aninrals are slaughtered for consumption .by  the troops ‘or “for the
purpose of the sale of the ﬁesh thereof to the tloops ~shall be
“omitted; : : ‘ ST

= (b)), in sub sectlon (3),—~

(i) for the words “ﬁfty rupees”, the words “two hun dred
and fifty . rupees”‘shau be ‘substituted; & - ~

. T(#) for the words “ten rupees”, the words “ﬁfty rupees :
: shall be substituted.’ P

117 In section 204 of the prlnc1pal Act in sub sectlon (1),

(@) for the words “fifty” rupees” ‘the words “two hundred and"'f
ﬁfty rupees” shall be substltuted ' : :

(b) for the words “fve rupees” the words “twenty ﬁve rupees ,
shall be substltuted : .

118 In- sectlon 205 of the pr1n01pa1 Act,—

" (a) for the words “fifty rupees”, the words “two hundred and
ﬁfty rupees” shall be ‘substituted;

(b) for ‘the words “five rupees” the words “twenty ﬁve rupees”
shall be substituted. ‘ : : :

119, In.section 207 of the pr1nc1pa1 Act +in -sub- sectlon (1) for the'
words “the President of the Board,”, the words “the Pres1dent of the_

.'Board or the Executlve Officer”. shall be substrtuted

o

120 In section’ 208, of. the principal Act—

(a) in clause (f) the word “and” occurrlng at the end shall be
omrtted c o , . v cee

(d) after Clause” (g-)‘,'_ the';following clause shall be inSerted,.
namely — : o '

, “(h) any other matfer “with respect to the regulatlon of :
such markets and slaughter-houses.”. Co

121 In' sectmn 209 of the pr1nc1pa1 Act in sub- gection: (3) for the

- words “twenty rupeos . the words “one hundred - rupees”" shall he
‘ substrtuted - ‘ '

122 In sectlon 210 of the prlnc1pa1 ‘Act,—
(a) 1n sub- sectron (1),7

_ () after clause (z) the followmg clause shall bhe 1nserted_
namelx — . N

.M (w) vendors of sp1r1tuous 11quor
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(u) in - clause (q), the Word “and” ocourn“ng at the end
- shall be omrtted S S e

(i) after clause (7) the followmg clause shall’ bc 1nserted ‘
namely:— : '

' “(s) any other persons carrymg on -such -other- trade -
RS S calhng or occupatron as the Central Government may, by
' ' notrﬁcatlon in the Oﬁ'icral Gazette spec1fy 1n thrs behalf;”; -

(b) in sub-section ‘(2), for the words ‘are’ unsuitable”, the
words “are unﬁt or unsuitable” shall be- substxtuted

. (¢) in- sub-sectron (3), in clauge (b), for the words and figures
““Indian Petroleum’ Act, 1899, the words and ﬁgures ‘V‘Petrol__eu_m
7 Act 1934” shall be substltuted : '

£ 7 (d) in’ " sub- sectron (4) for the words “such fees not exceedmg _
V S the cost of granting the licences”, the. words “such rensonable fess” 3
" shall be substituted." ' R

123 In section 213~ of the prmcrpal Act» S : Annd

. ment of
(a) for the’ words “tWo -hundred rupees” the Words “five hund— section

red rupees” shall be substituted; = = = - . - 218, -

(b) for the words “forty rupees”, the words - “ﬁfty rupees” 'shall
be substltuted - S

‘ . 124 In section 214 of the pr1n01pa1 Act for the Words “ﬁfty rupees”
o the Words‘ “two hundred rupees” shall be substltuted '

N

. 125, Tn- Sectlon 215 of the prineipal Act in - sub-section - (4) for the  Kmierid- -
3 Words “one. hundred rupees 7, the words “ﬁve hundred- rupees” shall be m’entof

- substrtuted _ : . _ _ B . saction - -

. ,1_26' In s"ection 216 of ‘the fprinCipat- Act,?f..

(a) m sub-section (1), .

S for the words- “of the Board” the wor ds “of the F‘xecuhw - ‘
Ofﬁﬂer” shall be substituted; .

(%) the followmg provxso‘ shall he eddéd 1iameiy:«;%

. . “Provided that the Executrve Ofﬁcer shall not’ .g.zrant )
- . such permission unless- recommended. by the Health Officer.”;

G (b) in sub section 13), for the words “fifty rupees” the words
i . “two hundred and ﬁfty rupees” shall be. subst1tuted :

o 127. In -section 219 of the Drmcrpal Act, for" thie - word “Board”, : Amend_
wherever it occurs, other ‘than in- the prov1so the’ Words “Executlvn ~nient of

OPﬁcel” shall be substituted.. - - o fi‘l’gﬁ"“

128. Tn- section .221 of ‘the prlncipal Act, for the word “Board”, in both Amend-
the places . where it - occurs, the words “Executive Officer” shall be ment of

substxtuted . , o ' _ ©o .ol section
S - o 221.
129. In sectlon 294 of the prmc1pal Act-» _ A Amend- '
3 - Aa) in clause (@), for the words “as. the Board may appomt” ;?6222:1
\ " the words “as the ercutlve Officer may appnmt” shall be 224
' substituted; A R e

17 Law—24 .
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i B (b) in clause (b) for the words “authonsed by 1t” the Words
= authonsed by him” shall be substituted; S

(¢) in clause ()~ : - S,

() for the word “Board”; at the first p]ace where it occurs
“the wards “Executive Officer” shall be substituted;

) (i) in sub-clause (v), for .the words “by the‘Executive_
Officer”, the words “by any other officer or servantof the Board

authorised by the Executlve Officer in wrltmg in thls behalf” '

A shall be eubstltuted

29, - subshtuted

50£1898.

2 of 1974,

 Amend-. _ 130 In section- 226 of the principal Act, for the words “ﬁfty rupees
‘::zggn“ the words “two hundred and fifty rupees” ~ha11 be substltuted
226, o _ o
., Amend- 131, In section 230 of the principal Acft -
ment of ’
section ) (a) for the words “p Board”, the words “The Executlve Ofﬁcer” '
230 shall be substltuted ' ' SR _ 5
o -~ (b) for the words “testmg the quantity of anv water or - the
quantity or quahty of ‘any gas”, the words “measuring- the quantity -
of any water or gas or testing the quahty thereof” shall be subst1~ )
tuted, . o o mE
Am§nd=f o 132, Tn .section 231 of the principal Act, for the words “to- the satis-
[ ment. o faction of the Board”, the words “to the. satisfaction of the Executlve
section " . -
. 231, - . Officer shall be substltuted
'A ._:leﬂll;ntt; 133 In section--232 of the principal Act, for the words “for testing the
section ~ duantity or quality thereof”, the words “for _measuri'ng the -~ quantity,
232, ‘or testing the quality thereof” shall be substituted. '
- Amend- - 134. In section 236 of the principal Act— =~ SR
ment of . * ' )
~section - (a) Tn sub- section (1), for .the words ~“tWo hundred rupees”,
236. i the words “five- hundred rupees” shall be substituted; '
(b) in sub-section (2), before the words “or Air Force”,\the
_ - word “, Naval” shall be inserted. o ,
Amend- 135, In section 238 of the principal Act~- T e
~ ment of - L
- section . . - (a) in sub- section (I),=~ =~ - R
238, oo ) ) . o o -
o (1) in the opening portion, for the words “Magistrate of
. the first class”, the words “Judicial nglstrate of the first class”
shall be substituted; )
) clauqe (c) shall be omltted, .
. (itd) in clause (d). for the wordq and figures “Code of
__ Criminal Procedure; 1898”, the words . and figures “Code of
Cr1m1nal Procedure, 1973” shall be substituted; e
~_(b) in sub-section (3), for the words “so d1rects” the  words
: “so. agrees™ shall be substituted. .
g‘;‘;“g} o 136» Tn seetion 239 of ‘the pﬂncmal Act, in sub- antmn (15 for the
section: . . words “Armed Forces of the Union” the word “Forces™  shall be -
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137 In section 240 of the prmmpal Act-——‘

el

(@) for the words “wo hundred rupees”, the words “five hund.
- red rupees” shall be substituted;

(b) for the words “twenty rupees” the words “ﬁfty rupees”

shall be subst1tuted

138. In section 241 of the principal Act, for the words * author1sed by
the Health Officer”, the words “authorlsed by the Executlve Officer  or
the Health Officer® shall be substituted,

- 139. In section 243 of the principal Act in sub-sections (1) and (2)
after the word “Boald” the words “or the Executive Officer” shall be
1nserted ' '

140. In sectlon 247 of the principal Act for the prov1so the foIlowmg

proviso shall be substituted, namely:-—

“Provided that no such notice shall be necessary if the place
to be inspected is a factory or workshop or trade premises or * a
‘place used for carrying on any trade, calling or occupatlon specified’

o in section 210 or a stable for horses or a shed for cattle or a latrine,
privy or urinal or.a work under construction,-or for the- purpose of

‘rascertaining whether any animal intended for human food is

7y

Amend-
ment of
section

240, S

Amend-.
iment of
‘section

" 241, -

Amend- -
ment of
section
243,

Amend-

- -ment of

section
247,

slaughtered in that place in contraventlon of thls Act or any bye— L
law ‘made thereunder : : i P

141 In section 249 of the pr1nc1pa1 Act—

(a) for the words “employed by. a Board”, the words actmg on: .
- behalf of the Board” shall be. substituted;

(b) for the Words ‘one hundred rupees” the words “ﬁve hund-
red rupees” shall’ be substituted.

142, In sect1on 250 of the pr1nc1pal Act, in the prov1so, in clause (b)
in sub-clause (i), before the words “or- Air Force” the word “ Naval
shall be 1nserted :

143, In section 251 of the principal Act, for the words “commission of
any offence”, the words “commission of, or attempt to commit, any
offence” shall be 'substituted : - B
_ 144 Section 253 of the pr1nc1pa1 Act shall be renumbered as sub-.
section (1) thereof and after sub-section” (I) as so renumbered the
followme sub-sectlons ghall be 1nserted namely — \

“(2) Whenever under th1s Act or any rile or bye-law . made
thereunder the doing of, or the omission to do, anything or the
" validity of anything depends upon the approval, sanction, consent,
~ concurrence, declaration, opinion .or.satisfaction. of the Board,
written - document signed by -any. officer or member specified - in
sub-section (1) purporting to convey or set forth-such approval,
sanction, consent, concurrence, declaratlon opiniow or satisfaction,
shall be sufﬁclent evidence thereof. ‘.
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- President or Executive Officer; or. of. any such member of any com-
‘_m1ttec as has been’ speclally authorlsed by the Board in’ this behalf A
shall be deemed to be properly signed.if it bears facsimile; of the

51gnature of any st 1ch officer or member, as the case may. be, stamped'
thereon s

145, In section 256 of- the pmnmpal Acty—"

(). after the words “lawful for..the, Board”, the words “or.the
- civili-area committee or the Executive Officer at whose.instance. ‘the.
notlce order or requlsltlon has been 1ssued’ shall be 1nserted

(b) for the words recoverable by the Board” the fo_l_lowmg :
: shall be substltuted namely:— :

“recoverable by the Executive Omcer on Ademand and- if
- not ‘paid within ten’ days after such demand, shall be recover- .

able in ‘the same manne: as moneys recoverable by the Board -~
under sectlon 259:

A Al

Prov1ded that where the action or step relates to the ‘demo- -
lition of any’ “erection or- re-erection under section- 185 0or the
removal ‘of any prOJectlon or encroachment under ‘section 187,

" the Board or the civil area committee or the Executive Officer
‘may réquest any pohce officer to render such assistance “as

- considered, necessary. for the lawful exercise of ‘any power. in this
regard and it shall be the duty of such police officer. to render
forthwith such assistance on such fequisition.”.

146. After section 256 of the p’ri’hcipal Act ‘and before the heading

WRegouery-of money”;: thefollowing. section shall.be. inserted,:namely: —

- “256A.-If the-owner of any- property-in- respect of which-a notice
as is referred to in section 256 has been glven is prevented by -the .
occupier from complying with such notice, the Board or the civil
'_area commlttee or the Executive Officer at whose instance such
riotice - haq been ‘given, may, by order, requlre the said occupier to
periit the owner within eight- days from the date of service of such -
notice: to take all such action as. may be necessary- to comply with.
the said notice .and such owner ‘shall, for the period during which -

‘he is prevented as aforesaid, be exempt from any fine or. penalty tO‘I,"'

-~ which he might otherwise have become liable ~by" reason of non- V
~ compliance with such notrce :

147 Tn sechon 257 of the pr1nc1pa1 Act in sub-sectlon (1)\,

(a) after the words “the Board” the - words “or the- civil area_.
con‘mlttee or the Executive Ofﬁcer at whose instance such notxce
. hag been Icvued” shall be inserted;

A (b) for the words ° pay to lt’ the wmds ‘pay to it or him”.
qhall be substituted, .

¥

- {c) for the rrowso the followmg prov1so “shall be subst1tuted A
nﬁme]y — .

‘PJ ovided that, if the occupier, on apphcatmn made to him
by the Board or the civil area - committee or the Executive -
. "Vﬁc:r at whose mstancc such notlce has been issued, refuses
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truly to. disclose the amount of h1s rent or the name or address
of the person to whom it is payable, the Executive Officer-may:
. recover from the occupier the whole amount recoverable under
- section 256 ‘in the .same manner as money,x, recoverablé by the
Board. under. secuon 259 ”, :

"li&viwln“sectmn_ 259 of the pr1nc1pa1 Act— Arnend-.
L : = : o o ‘ment of
“(a) .in.sub-section. (1),— o A v . - section
(1) for the words “rent on 1and and bu11d1ngs and any other 259.
‘money recoverable by a Board or a Military Estates Officer”, -
o . the words “and _any other money recoverable, including rent on-
s - - land and buﬂdmgs due under leases or licences executed by

“or in favour of a Board .or the Defence Estates Oﬂicer » shall
‘be substituted; . _

s

. " (i) for the WOI‘d “’\/Iaglstrate” the Words “Jud1c1a1 Magls-
trate“ shall be su‘bstltuted, '

' (m) for the: words “by the distress and" sale of any.mov-

' - : - .able property of, or standing timber, or growing crops. belong-
- ing to; such person which. is within the limits. of such Magis-
. trate’s ]urlschctlon” the words “elther by the dlstress ‘and. -sale
- of movable property of such person, or by the attachment and

sale of immovable property of that person which'is within the
B . o limits of the jurisdiction of such-Judieial Maglstrate or by both
ﬂ S S " these methods” ‘shall be" substltuted

E (b) in. sub- -section (Z)—m D

_ “(i) for the word “Maglstrate” the Words “Jud1c1a1 Magls-_
-trate” shall be subst1tuted ‘

--(it) for the words “Mlhtary Estates Ofﬁcer” . the Wo'rd's'
“Defence Fstates Ofﬁcer” shall be substltuted ) S

(L) after sub-sectlon (2) the followmg sub-sectlon shall be..
N 1nserted namely — :

“(3) _Upon- rec‘eiving, the japplication, the Judicial Magis-
trate referred to in sub-section (I) may take action for the re-
covery of the amount of tax, rent -~ or money from the person
specified in the application as if such amount were a fine re-
- . coverable under a sentence passed by him and the provisions of
Sof 1974 - __sectmns 421 and 422 of the Code of Criminal Procedure, . 1973A

e L shall :So_far.as may be, apply to.the recovery of such amount:

‘Provided that the recovery of no such amount shall be -
“-: made’ by the arrest or detention in.prison of the said person ,

5 149 In sectlon 266 of the pr1nc1pal Act sub—sectlon (2)V shall Be Amend-
‘ onu’sted o _ o A ' '

. .y ment ‘of
Tt section
- 266. -

v

- 150. In. section. 268 of the principal Act,— ’ Amend-
: : men't of
section
268.

(a) for the words “two hundred rupees” the words “ﬁve hund-'
red rvpees” shall be substituted;

(b)=for the wordg: “tWOhry rupees”, the

R Word's _'fﬁ;f’t rupees”
* . shall be substltuted e P E




" Insertion
of new
section
268A.,

Qﬁences

panies, -

Substitu-
tion

of new -
section

" tion
269.

tion or -
¥ . suspen- -
¥ sion of
¢ licences,
Geoete,

be 1nserted namely —

by come

for sec- .-

Cancella- *

‘180 ' . Lawtanments (Amendment) - faer »1'5

151 After sectlon 268 of the, pr1nc1pa1 Act, the followmg sectlon shall

o et ;r_ G 13

’ ‘268A (1) Where an oﬂence under this Act has béen committed
by a company, every person who, at the time the offence was
committed, was in charge of, and" was responsible to the company
for the conduct of the business of the company; as’ well as the -
company, shall ‘be deemed to be guilty of the offence and shall be

- liable to be proceeded against and punished accordingly:

Pr0v1ded that’ nothing | contained in this sub-section - shall
render any such’ person liable to any punishment, if he proves that
the offence was committed without his knowledge or ‘that he exer- .

- cised all due. dlhgcnce to prevent the commission of such offence

(2) Notwithstanding anythrng contamed in- sub-sectlon (1),
where an offence under this Act has been commltted by a company
and it is proved that the offence has been committed with the con-
sent or connivance. of, or is’ attrlbutable to any neglect on the part *
of, -any director, manager secretary or.other officer. of the company;

~ such director, manager, secretary or other officer shall be deemed _
" to be. guilty of that offence and shall be liable. to be proceeded agamst '

and pumshed accmdmgly
Explanamon For the purposes of this section,— ' !

(a) “company means any body corporate and 1ncludes a’
ﬁrm or- other . association of 1nd1v1duals and. '

(b) “dxrector”, in re lation . to a firm, means a partner in the
ﬁrm '

152 For SCCthn 269 of the pr1nc1pal Act the followmg sectxon shall
be subsututed namely —_

-

“26J Where any person to ‘whom a licénce or Wr1tten permlssmn .
has been granted under this Act or any agent or servant of such
person commits a breach of any of the conditions thereof or of

. any’ bye-law made under this Act for the purpose of regulating the

manner or circumstances in, or the conditions subJect to, which
anythmg permitted by such licence or written permission is to be or
may be done, or where the Board or the:civil area committee, as
the case" may be, ig isatisfied that Duch licence or written permlssmn
has been secured by the holder through mlsrepresentatlon or fraud,

" the Board or the civil area. committee, as the case may be, may,
- without prejudice to any other penalty which' may have been

incurred “under this Act, by order in writing, cancel the licence or

. written’ permrssmn or suspend it for such perlod as ‘it thinks ﬁt

_ Provided that no such order shall be made. unless .an opper-
tunity has been given to the holder of the licence or written. permls- -

_sion to show cause Why 1t should not be made.”
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S : 188 \In section 270 of the prrnc1pa1 Act,— . - o '. Amend- -
o . ' - . ' ment of

, (a) for the words “by the Mag1strate” the vyords “by the Judl- .Bection

' “cial Maglstrate” shal] be substituted; - . 270.

(b) for the words “by- dlstress and sale of the movable’ property
- " of such person, and the Maglstrate shall issue a warrant for "its
recovery accordingly”, . the- words” ‘ e1ther by the distress-and sale
.. _of the movable property of such person, ‘or by the attachment and .
. sale.of the immovable property of that person, or. by both these
R methods and the Judicial Magistrate  shall recover the amount .in
e .. . dccordance with the provisions of sections 421 and 422 of the Code of

29f';974' - Criminal Procedure, 1973, as if it were a fine recoverable under a -
sentence passed by hnm” shall be substituted. _ _ _
. 154, Tn ‘section 271 of the prmcr‘pal Act, for the-word- “Maglstrate” _Amend-
the words “Judicial Maglstrate” shall be subst1tuted _' : ) ;zif:lib of
. . : _ C271
]55 In sectlon 274 of the prlnclpal Act—— o Amend-
. . ment of
(a) in. sub—seetlon 1); for the words - “second column” . and section
' “thlrd column’ the words. “thu'd column” and -“_‘fo__urth;' column” 274
Shall respectlve]y be substltuted o s C '
T (b) in sub:section (2); for the words ‘,‘fburth_c'ol'umn”,' the .
--words ‘ﬁfth column” shall be substltuted ' o
' (c) in sub-section (3), for the words. and ﬁgures “Indian- lel-‘
9 of 1908

_ i _tatlon Act, 1908” the words and ﬁgures “L1m1tatlon Act 1963” shallk‘
. 35 °f '1963. be substltuted : . :

. . 156, For sectron 216 of the pr1nc1pa1 Act the follo“ ‘1g sectlon shall Substitn-
T be substltuted namely — A ‘ . v tionofe -
_ _ o - : new - . .
: ’ ’ - ST S -section-
: : for seg---
tien 276,
: S “276 On the admlssmn of ‘an . appeal from an order, .other than Suspen-
5 s . i an “order contamed in a notice issued under sectlon 140 section 176 : 'Si‘?n_ of
R - section 181, section 206 or.section 238, where the’ appellate authority action - -

S T so directs, all proceedings. to' enforce the order and all prosecutions p;s:;:‘g}
ST T : for any contravention thereof. shall be held in abeyance’ pendlng the. o
L decision of the appeal. and, if the order is set . a51de on appeal, dis--
' obedience thereto shall not be deemed to be an oﬁence ”?

157. In -sectllon 280 of the pr1n01pa1 Act, in sub.—sectlo_n .(2) — 'Ameﬁd- '
o ’ : : : R ment’ of
" (i) for clause (c) the fo.llowing clause .sh'all be. substltuted section

namely — . o o ‘ F F*"*H 280, -

“ (c) the tenure of office; qalarles and al]owances provident -

L B funds pensions, gratuities; leave of absence and other condltrons '
3 .+ of serVICe of servants of Boards

(u) clauses (cc) (e) ‘and. (f) shall be omltted _ .
: ]58 In sectmn 281 of the pr1nc1pa1 Act o ey ~ Amend- -

. _ C © " _mentof
S (a) after - ﬂub-Sectlron (1) the followmp' qub-section shall be section- -
inserted nameiy _— S : _ ¥y
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“(14) The power to"make rules under clause (¢) of- sub--
Section (2) of section 280 shall 1nclude the power to give retros-
- pective effect from a date not earlier than' the date of commence-

thom such rule may be apphcable

o Provided that where any rule hag to be given retlospectlve

“operation, the reasons therefor and ~the effect of giving such
retrospective operation shall be published a'ong with the draft
of the fules when- such draft is published .for el1c1t1ng pubhc
op1n1on under sub-section (1) of section 280.”;

: (b) in sub-section (2), for the words “rules so made”, the words
} _ “rules made under this Act” shall be substituted and aftear sub-sec-
L - tion' (2) as so amended ‘the following sub- sec‘rmn shall be 1nscrted
TR namely — ’ -

“3) Every rule made by the Central Governirient’ under this
Act shall be laid, as soon as may be after it is gnade, before each

- R & " thirty days whlch may be’ compr1sed in one session-or in two or

‘aforesaid, both Houses agree in making any. modification in the

o S ~ rule or both Houses agree that the- rule should not be made, the -

R rule ‘shall thereafter ‘have effect. only in such.modified form or

val1d1ty of anythmg previously done under that rule.”

“(2) the enforcement rof compulsory vacc1nat1on~»and inocu~
latlon and leVy of fees where such vaccmatmn or 1_nocu1at1on ig
carried out at’ the houses of residents;”:

(b) for clause (4) the followmg clause shall be ' ‘sul)st'ituted’,
namely _— '

“ (4) the regulatlon of any descrlptlon of trafﬁc in the streets
and the enforcement of measures for the reductlon of noise’

. T - " caused thereby or the proh1b1t10n of any descrlptmn “of “such
g L trafﬁc,”, .

“and regulation and control of cattle pounds”‘ shall be. inserted;

(d) in clause (14) the Words ‘pounds, Wash1ng-places »” shall be
-0m1ttedt ‘ :

(e) in clause (16), for -the words and ﬁgures"‘und‘er section

_ be subst1tuted

“and the fees chargeable in respect thereof” shall be' inseited;

ment of the Cantonments (Amendment)” Act, 1983, to the rules
or any of them but no retrospective effect’shall be g1ven to any -
~rule so as to- prejudicially affect the interests.of any person to

"House of Parliament wh1le it is in session- for a total per1od of _V

-more successive sessions, and if, before the expiry of the session =
immediately - following the session or the :successive sessions:-

“be of no effect, as the case may be; so, however, ‘that any such S
modification .or annulment shall be without pre]udlce to the'

'___‘Anfe:ﬁd;{. - 159, In section 282 of the p11nc1pal Act—-‘ .
‘ment of -~ . ‘ :
S séctiox:’i . -(a) for clause (2), the following clause shall, be substituted, -
.28 - namely:— o

(c) in. clause -(6.), after the words “th_e cahtonment’*,-'l:he-Words

“..210”, the words and ﬁgures “under section ~124' or séot_ion' 210* s'h_all B

) in clause (18), after the words “the cantonment” the words' ”
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R (g) after clause (19) the fo]low1ng clause shall be ms,e_rted .
namely——_,, .‘ Do St o . )
Ud T R (19A) the form of and the part1culars Whlch shall l‘)e con- "
L ta1ned in a development scheme or an 1mprovement scheme and
. ' _ - Lhe :manner in Wh1ch such scheme shall be framed or altered _
e \ (h) in. clause @I, ‘after. ‘the word “animals”, the Words “a d . T
L T the fees chargeable in reSpect thereof” sha’ll be 1nserted S
o (z) 1n clause (25), L S e R
3 (a‘_)- in sub clause (b) after_ the words “On hlre ,’ thc . v;o'r_ds‘,-'* 7
or used for hawkmg art1cles” shall be ingerted; R
(b) in _sub- clause. (), after the words “for h1re” the Words ey N
“or used for. hawkmg artlcles” shall be 1nserted T ST
(]) after clauSe (27) e' f_ollowr_ng claUse shall lnserte_d, J".‘:
- namely — S L * R

R (27A) the p1escr1b1ng of lfee payable for any hcenCe (ex—-
cept as otherwxse spec1ﬁcally p10vrded in’ the Act) or for any wr1tten
perm1ss1on gran’red by the Board,”, G et T .

= (k) in' clause (36), after the Words “appears to the Board” the B
S WOrds “to be- 1ot pre]udncral to the mamtenance of ecolog1ca1 balance N
and” sha]l be inserted; : : : SRR G

R “(D) cin clause (37) for the word :‘.“stables”, _-_. the words “stablcs, o
L kennels st1es” shall be subst1tuted RS o :

L (m) in- clause (38) the word “and” occurrmg at the end shall be '
onutted R Lo : T S

o (n) clause (39) shall A”be renumbered as clause (411) and before ~ NN :
ao '__f"'glause (-41) as SO renumbered the followm‘g clauses shall be 1nserted FEE
namely — R , R .

“(39) the regulat1on of supply of coples of ofﬁc1al dOcuments -
\' : and prescr1b1ng the® fee payable in respe’ct thereof - ST :

(40) the regulanon of pérmission for grantmg 11cence‘
Joud speakers and prescnbmg the - fee payable in respect th

v

160 Scrt!on 283 of the p11nc1pa1 Act shall be renumbered as’” sub- ~Amend-

. o L .. ment of-.
ser-raon (]\ tbereof and - ‘ | T .. o
o (a‘) i, sub sect10n (1) as 50 renumbered R 8. .

':' g (i) in clause (a), 3 for thie wonds ‘one- hundred rupces ,thc o
S S ngds “ﬁve hundred nupees” shall be substltuted s

sl

' (”) in clause (), for. the WOde ‘ong hundred rupees ' a‘n('__i'"‘-i"‘f:;- SR .,-
. “twenty rupees”, the . words ““five - hundred - rupees fder “ﬁ:.fty'_._'___.. el
- runecs” shall respectwely be substituted; . _

. - tw) in clause ©), for “the Words ‘“ren rupees” the words - ('3’. '
' ,“ﬁfteen rupées” ‘shall be subst1tuted o A .,\\,:_r s
(BY after sub-section (1) ‘48~ 5o renumbered thefollowrng sub~k
‘ secuon shall be ‘1nserted namely —i o S o o
- “(2) Any such bye~law ‘mav “also nrowde thaf a’ person con- U
: travemng the same:; shall be requlred to remedy, so far ag l1es in h]s R
17 Law—5 ' : o :

.........
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161 In" sectmn 284 of the pnnc1pa1 Act after sub sectlon (3) the N
N io}lowr sub section shall be 1nse1ted namely »—_. _

(4) Every bye- law made undel this Act and every order made ‘yj

under sub-section- (3) shall be‘laid, as soori as mady be. after it is made, =
*before ‘each House of Parhament while it ,is/ in. session, for -sa -total

penod of thirty days- Wthh “may be comprlsed in- one session or < in..

two or miore successive- sess1ons and if, before the explry of thessession
: 1mmed1ately following the ‘session - of the -successive: sessions. . afore—'
said, both Houses' agree in maklng any mod1ﬁcat1on in the hye-law or - -
- order or both ‘Houses agtee that the bye-law or order should not be -

‘made,’ the. bye-law or ".order shaﬂ thereafter- have- effect . “only such
modlﬁed fotm:or be’ of no - effect, as the case may bef §0; however,'

._-ithat any such’ ‘modification or annulment shall’ be without, prejudice. -
- -to-the vahdlty of - anythmg; prev1ouSIy ‘done- under that bye—law or
-'__erder o . . & S

162/ For" sectlon 286A of the pr1ric1pa1 Act the followm,g sectron shall-.
be substltuted namely s :

1

cd

) oBEA. (1) The Board may, by a.resolution passed in thls behalf
i.delegate t0 the President, V1ce-Pres1dent Executlve ‘Officer- or Health
* Officer, subject to such condltlons if any, .as may be spemﬁed in the B

. -resolution, all or- any of 1ts\functzons under clause (b) of sub- section' oo
-(5) - ofs sectlon L19 sectlon 161 sectlon 163 sectlon 168 seouon 169 .
sectlon 196 and section- 197. S e o

, (2) The civil ‘area’ commlttee may, by ‘passing & s1m11ar resolu— o
2 t1on delegate,. subject. to suchﬂ condltlons if ‘any, as may .be speclﬁed _
- . in such resolution, all:or any of its. finctions under section - 18¢ and T T

R séctlon 195 to the Vlce Pres1dent Executlve Ofﬁcer -or- Health Ofﬁcer S A

163 In sectlon 287 of the prmc@al Act m sub sectlon (2) - '

(a) f0r the Words"‘Ind1an Regls’cratlon Act” the words “Regk%—fdf\'
B tratlon Act” shall be substituted; , | '

- (b) for the words“to the Board or” the words"‘to the Execu-
twe Ofﬁcer and the Defence Estates Ofﬁcer and” ‘shall be subst1tuted .

164 In’ sectlon 289 of the pr1nc1pa1 Act for the words by the Board”‘_ . =
the Words “by the Executlve Ofﬁcer” shall be substltuted : SR

,{.

'l'

power the damage or 1msch1ef if any, caused by such contlaven»

. ment of

) sectxon
. 291 -

165 In sectlon 201 -of the prlnclpal Act, ‘after- thé words mun1c1pa1

authorltles LreSpectlvely 'the words and figure “and the references o o
State Government in’ section 4 of that Act shall be construed as refer_ R
ences to. Central Government” shalI be: mserted S E

166 In ScheduIe I to the pr1nc1pa1 Act——

“eedistress*

(a) for the word “dlstless” the words SR okl b
. ) attachmcnt’ _

e

. shallbe =

EN




167 In: Schedu'le II\ to the pr1nc1pa1 Act—-—-'

AY

(a) for the word “dlsttram” the words y

Lol (c) ior the word "se1zed” the words
L subst1tutedb o e

s substltuted %
- (b) for the w0rd "movable” the words
- '__substltuted ~ N

‘ ‘»‘mwa_@lg%_;w shall he" o

Limitovable”

i‘distréa.‘irsv'e -

attached”

- vvgeized®

Amend-
. ment of~

_'sh'ein e

g',tta,che'd” o

(d) the followmg shall be mserted at the end namelv' -

“"Stmke lout whlchever 1s not apphcable ”,

168 For Schedule \Y to the prmC1pa1 Act the followmg Schedule shall

Sche-  *

 Qule IL. | SR

: f.si:iéil.hﬁ,' ,:1" S

.S-iibsﬁtu- o

be subst1tuted namely —_ e “tion of
o ‘new -
Schedule
‘ . Tor Sche-
-t L Lo ‘.du}e,v,
. - “SCHEDULE V. * L
o APPEALS FROM ORDERS L
s (See sectlon 274) L
RS -2 Sig T4 5
U SNo. | - Section | . -Executive Order "+ Appellaté Authority Tlme allowed for .
LR RSP Notlce to remove,vrepalr, Oﬁicer Commandmg in-" Thu'ty days from' E
W o v“_‘protect 6r enclose a | .Chief; the Qommand, or | serv1ce of notice.
> ‘building;, wall” or -any-. | , other authority authotis- |~ o S
thing aflixed thereto,. Or .{. ed‘in this behalf by the | s .
- well, tank,réservoir, pool, ) _Central_ Goveérnment. )
. dcpresston or excava,tlon ' - e . B :
A g4 Notgce to ﬁll up: well tank | Officer. dorfxméﬁdlng-in- .._‘ hlrty daye fiom A
o | et “or to" drain oﬂ‘ 01; -Chiéf; the Command, or | service of nOthC. :
v 1 remove water . o other authority authoris- |- - . . :
T ’ ]-7ed in this behalf by the
coo _ . */ Central Government, R
g 135 * | “Notice rcqmr_mg the owner 1" Board™ - Fifteen days from: _
ST e to prov1def‘lat1me, ufl- |- S “serviee of - nOthC L
s - nal,’ cess-7pool, - dust-bin [ " T . e
s . or other receptacle : T - _
-A_\"‘-‘g:4 146 Notlce requlrm;g-p.rovuuon' * Board &' Flfteen days from. ' &
" <« |7 of sanitary facilities. in o : i servxcc of  notigé:- o PR
Aol : -+ market; " ‘scliool, theatre, < : g
S .ot~ other place ofapubhc'_'t "
e resprt o ) ) . !
5 i 138 - Notu:e “for 1emova1 ‘of ‘con- | Ofﬁcer Commandlng-m-'_Thlrty days from'j. L
: AR gested buﬂdlng ) : Chlef -the - ‘Command,. |- servlce of notlcc.’_ '
- or -other authon au | . . R :
Y ,thonscd in “this: - ehialf .
. " | by the Central Govem-‘ g -
> : _"mcnt a .




1 86" .

o -_1"1.

ERTR

‘219 -

. erection..” or 'Vre-érection
of a building in a canton-

' . arca);

" ~Or. -occupier

e

(a) Notlce ‘to stop electlon
" -or: fe-erection of, or to
alter or- demolish, a buil-
dlng in-a civil area,. .

(b) Notice to stop mecuon
or .re-erection of or‘to-

" alter of, demolish, a buil- -
in a Gantonmcnt i

- ding’
(other than a. c1v11 axea)

-Notice requmng “the 'ner

to. altei

- remove
or encroachmcnt

‘.}Notlce 16 pull down or

otherW1se .deéal  with a

mldmg newly exccted
or rebuilt without' permis-’
sion over a sewer, dram,
culvert, water course or |
WatCr-plpe

Nohce pthlbI‘tlng br res-
tricting  the use

AN

‘Notice = requifing mainte:’

‘nance- or. . closing .of
‘private source of pubhc
dunkmg watel supply

any pl.O_] ectxon

of a |
" slaughter-house: -~ -

Of’ﬁé'en- C Comrnanding'-.

‘__ln-Chlef the Command,-
" or- other : authorlty aus

ment - (other than a cwll " thorised in- this behalf’

by the Central Govem-

. ment L
Board .
|- Officer- Commandmg- he
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